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COUNCil" OF STATE. 
Tuesday, 27th May, 1924. 

The Council met in the Council Chamber at Viceregal Loage at Eleva 
of the Clock, and the President, the Honourable Mr. M. S. D. Butler, C.B., 
CJ.E., C.V.O., C.B.E., was in the Chair. 

The Honourable the President, standing, took the Oath . 
• 

MEMBERS SWORN: 

The Honourable Mr. Evelyn Robins Abbott, C.I.E. (Delhi:' Nominated 
Official); the Honourahle Mr. Edward Henry Berthoud, O.B.E. (Bihar and 
Orissa: Nominated OffiC'ial) the Honourable Khan Bahadur Shaik Mirala 
Vapuchi Maricayar "C'HlTlan Sahib Bahadur (Madras: Muhammadan); the 
Honourable the Hp\-ereud Dr. Earle Mouteith Macphail, C.B.E. (Madras: 
Nominat(,d Non-Official); and the Honourable Major-General Robert Ch'ldes 
MacWatt,. C.I.R., M.B., F'.R.C.S., K.H.B., I.M.S. (Director-General, Indian 
Medical Service). 

ANNOUNCEMENT BY THE PHESJDENT OF HIS API>OINTMENT 
AS I'RESIDENT OF THE COUNCIL. 

, . 
TilE HONOURABLE THE PRESIDENT: I have to announce formally 

to the Council tl1at, in exercise of the power conferred by HuhoReetion (2) of 
section 63A of the Government of India Act, t~e Governor Geneml lias been 
pleased to appoint me to be President of this Council. 

CONGRATULATIONS TO THE I'RESIDENT. 
THE HONOURABLE DR. MIAN SIR MUHAMMAD SHAFI (Law Member) : 

Sir, this being the first flitting of the Council of State after your a~p()intm.ent; 
as its President, you will, I trust, permit me, before the commencement of the 
day's business, to offer to you on beh8.lf of my Honourable Colleagues, official 
as well as non-offieial, as well as for myself, our cordial welcome to the Ch~ 
of this House and to wish you all success in the performance of the reaponsi~ 
duties connected with your high office. Descendant of a highly gifted q~ 
cultured stock you won a first class in both parts of the Claasical Tripoli and 
f{ained the rare distinction of being elected a Fellow of your College and ,Pp-
ant of the Union at Cambridge. In 1896 you en~ ~ ladian Civil Se~ 

( 7.1 ) 
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and during your long and dist.ingui~hcd career of service under'the Crown in thilt 
. cOImt:y you ca.mn into close contact with people of all dasst:t! and creeds not; 
only in ,BJ itish India. but also in Indian States and thereby obtainet1 an intimate 
knowledge of ~e customs, manners and aspirations of the Indian people. The 
long and varied experience you have had as a District Officer, as the Secretary 
of the.Public Services Commission, and first as Deputy Secretary in the Home 
Department and later as Hccretary in the Education, Health and Lands Depart-
ment of the GDvemment of India, has given you a deep insight Into Indian 
politi(?;,l c.mditions. As a District Officer you had, to my kn~wledll'e, to deal 
with some of the most delicate situations which have arisen in rece~t Indian 
history, and the renlarkable tact anli wisdom with which you handled the 
situation won for you the respect and admiration of all who IJad opportuuities 
of seeing your work on tholl6 occasions. And finally a8 President of t.he first 
Punjab Legislative C01;lncil after the introduction o! the Montford 8cheme of 
reforms, and as an official Member of both the CouncIl of State and the Legislo.-
tive Assembly you have gained experience as well fI.S knowledge of the work 
of the Legislative Councils which, if I may say so, makes you worthy of occupy-
ing the Chair of your present office. We are confident that your rf'markable 
iact will enable you not only to upllOld the dignity and the privilcgcs of this 
House, but will also eontribute towards the promotion of that spirit of mutual 
co-operation and goodwill which has been a characteristic of the Conncil of 
State ever since it came into being. 

Sir, on behalf of my Honourable Colleagu('s ~ a88ure you of our co-operation 
and assistance in the discharge of your responSIble duties and wish you every 
IUCCess. 

THE HONOURABLE SIR MANECKJI DADABHOY (Central Provinces: 
General): Sir, on behalf of the non-official .. Mcmbers of this Council and on 
behalf of my humble self, I welcome you as the President of the Supreme 
Council in the Indian Empire. You do not come to us as a total stranger. We 
had the pride and privilege to own you Bomc time ago as one of our Members, 
-and there we carne to recognise your geniality of disposition, 1'our marvellous 
ability, and your desire to ~88ociate with us in all important matters with that 
frankness an~candour whICh Jiave earned respect for you .. As the Leader of 
the House has pointed out, you come from a distinguished and highly talented 
family. The early promise of your university career at home has been fully 
iuttified by your successful career in this country, where you have risen step by 
lltep to the highest post in the service of the Crown by sheer force of ability 
and character. You have succeeded here a ~eat man, and the duties before 
10u, Sir, permit me to point out, are of an arduous character. 

Sir, it is alleged sometimes that the duties of ~h~ President of the Council of 
State are somewhat of a sinecure character, but It IS not so. Those who have 
been in this Council have learnt to recognise how difficult and arduous the 
reaponsibilities of the President of the Council of State are, and the amount of 
tact and promptitude that are required on certain emergent occasions when 
rulings of 0. most important character are given. I have no dou~t that your 
great ability and the past record of your successful career &8 PreB1dent of the 
"Ponjab Legislative Council will enable you to fulfil this great trust which His 
Excellency the Viceroy has reposed in you to the entire satisfaction of the 



OONGRATULATIONS TO THE PR1"SIDENT. ., 
Members of this Council. We all congratulate you on your office, and we 
88Bure you that you will have our full measure of co-operation and support in 
the discharge of your arduous duties. ' (Applause.) 

THE HONOURABLE DR. SIR DEVA PRASAD SARVADHIXARy'(West 
Bengal: Non-Muhammadan): Sir, I have great pleasure in associating 
myself with the cordial welcome extended toO you and in offering YOUe very 
hearty felicitations on my own behalf an4 on behalf of my friends from Bengal. 
It hall been my privilege to know you for a long time, ever sincQ you became 
the Secretary of the Public Services Commission many years ago, and our 
Telations have always been cordial in any capacity that you had occasion to 
fill. I hope the same cordiality will prevail in regard to toe relations between 
yourself and the Members of this House. 

Reference has been made to the stock from which you come, and it has 
b~,n appropriately made. It was my privilege to know the stock at close 
quarters in the pl&.fe of their origin, and I have rarely come BcroSB a more 
scholarly and at the same time a more sportsmanlike stock, distinguished by 

. qualities that always stand a man in good stead. The work here is difficult, 
and in that difficult work, we wish you god-speed. 

THE HONOURABLF. COLONEL NAWAB SIR UMAR HAYAT KHAN (West 
Punjab: Muhammadan): Sir, in welcoming you to the Chair and congrat-
ulating the House thereby, permit me also to congratulate you on my own 
behalf as well all on behalf of the Members from the Punjab, which is your own 
Province. I have had the honour of being in the district in whi(~h you were a 
District Officer, and I think I can claim your friendship in a greater measure 
than most of the non-officials here. I think also by my having been in the 
Legislat~ for a longer period than others, I have got a right to get up and 
offer my congratulations to you on this occasion. I hope, Sir, that the career 
before you will he just as brilliant as it has been ever since you came out to 
India. 

THE HONOURABLE RAIYID RAZA AI .. I (United Provinces Ellst: Muham-, 
madan): Sir, on behalf of the Members belonging to the United Provinces, 
I extend a hearty welcome to you on your being selected by ,the Governor 
General to guide our deliberations. By virtue 1,£ your broad outlook, sympa-
thetic imagination and the large experience you have had of similar duties 
&It President of the Punjab Legislative Council, I am sure we all feel that 
you are pre-eminently fitted to discharge the dutics of the President of this 
more responsible, if I may be allowed to say so, Chamber. ' 

Reference, Sir, has already been made to the valuable lIervices that have 
been rendered to the Empire and to the Crown by the family to which you 
belong. I am sure that your own sterling merits, your vast experience, your 
genial disposition, and your urbanity of manners entitle you to your being 
supported by us on all occasions in full measure. As to how you will discharge, 
Sir, the duties of your office, I for one have not the least doubt, for who ever 
heard of a member of the distinguished Butler family being either unimagina-
tive or unsympathetic 1 (Hear, hear). Sir, in your name you combine happily 
the names of two men who are generally respected and honoured in the Indian 
Empire, I mean Montague and Butler. We all, know how much· indebted' we 

j.2 
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are to t~at distinguished statesman who bears the name of Montagu, an\f 
those who have had opportunities of },nowing Harcourt Butler also know 
that there is scarcely a British administrator to-day in India who (,8n claim· 
to be JIlore sympathetic towards our aspirations or who is prepared to giV& 
fuller play t" his imagination so far as the claims flnd rights of Indians ar& 
ceneemed. I heartily welcome you, Sir, to be our President . 

• 
THE HONOURABLE SIR ARTHL"TR FROOM (Bombay Chamber of Com-

merce): Sir .. I am afraid I am not in a position to relate the hiswry of your-
life with the same clearness and lucidity as previous speakers have done before 
me but, as coming from Bombay, I too should like to join in the volume of 
welcome already expressed to you on your occupying the Chair of the Council 
of State. 

With the promotion of Sir Alexander Muddiman to the office of Home 
Member this Council has lost a President who fulfilled his office with the 
greatest ability and al80 with sympathy towards the Members of this House. 
We feel sure, Sir, that we shall experience the same sympathy at your hands 
and that the office will be held with equal ability by you. 

THE HONOl'RARJ.E SARlIAR CHARANJIT SINGH (Punjab: Nominated 
Non-official): Sir, on behalf of the Punjab, I associate myself with all that 
has fallen from the Honourable Leader of the House and the other Honourable 

. Meml/ers, and heartily congratulate you on your appointment as President of 
this Council. On account of your long and bonourahle e"nneetion wit.h the 
Punjab, we have eome to regard you as one of us, and thereforc we naturally 
feel grateful to His Excellency tIle Viceroy for selecting you for this high office. 
I wish you a most successful term of office. 

THE HONOURABLE MR. G. A. NATl':SAN (Madras: Nominated Non-
official): Sir, I dCRire on behalf of myself and my Colleagues from Madras to 

'associate myself with the worufl of welcome with which you have been greeted 
eby the Honourahle Leader of the House. 

THE HO~OURABLE MR. i. VFJ)AMURTI (Burma: General): Sir, I 
think that your elevation to this office has created us much jealousy among 
thp Provinces 8S to who is to congratulate you first 8S probahly t.he scramb.le 
for the reduction of Provine.inl Contribution!!. Coming a8 I do from Burma, 
1. do not want to lag behind the other I)rovinccK in congratulating you on this 
occasion. We in Burma are not unfamiliar with the name of your family 
for we have your illustriouR brother as Governor of the Province, It has 
been a standing complaint that the interests of my Province are not cared for 
by the Central Government and the Central Legislature, but I dare say thai 
you, at any rate, will accord to U8, representatives of Burma, a cordial hearing 
in this House and will accord to U8 the same treatment as you will accord to 
oihera in this House. 

Tm: HONOURABLE THE PRESIDENT: Sir Muhammad Shafi, I am grate-
ful, deeply grateful, to you and to my brother Members of this Couneil for the-
very kind way in which you have welcomed me ihia morning. Ii does help 
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a ·DWl, when he i. about to undertake new and difficult duties, to feel that he 
has behind him the support and the sympathy of those with whom he is about 
to work; and the many letters which I have received, since my appointment *&8 announced, from Members of this Council, and the many 1kind things 
which my friends have said to-day about me have encouraged me beyond 
measure. I am fully aware of my own limitations, and, believe me, it "was 
mainly the feeling that, in coming to this House, I should come amongst friends 
that emboldened me to take up the mantle of my distinguished· predecessor 
and to face my new responsibility. And I do feel that I have come here 
amongst friends, many of them very old friends. It is 25 years ago, Sir. 
Muhammad Shafi, since you and I first met, when I first went as a. younp;ster 
to Lahore, and at successive periods, when I was in charge of the Lahore 
city and district, there was no one with whom I came into closer contact than 
yourself, and to whom lowed more for sound a.dvice in difficult times. And, 
late~' on, when you were Member for Education and Health, it was my privilege 
to be the Secretary in your Department, and now I feel myself fortunate that 
once again we have come to co-operate together, you as Leader and I as Presi-
dent in this Council. I have many other old friends here also, one at least 
older than yourself, and many others whom I have known both during my 
time in the Punjab and in other provinces during my somewhat roving career, 
and there are mnny also whose friendship J have made during the last two 
years as a Member of t'his Councilor as a Member of the other Chamber. And 
I do feel what a support that is and how I may rely upon it in carrying out the 
duties which have now been imposed upon me. . 

I will not dfltain the House further, hut, before I proceed with the business 
on the paper, I should just like to say that I do realise the great part which 
this Council has alreaily played in the development of the constitution in India, 
and the great part whieh it is destined to play. I do realise fully the dignity 
of this Chamber, and, so far as in me lies, I wil! stand up for its dignity and for 
its rights and privileges, and for the rights and privileges of every individual 
Member of this CouIl('il. And I will endeavour so to conduct myself here in 
the Chair that I may prove myself worthy of the confidence reposed in me 
by His Excellency the Governor General in appointing me as your President, 
and of the very kindly feelings which have heen expressed to-day by all present 
on this the first occasion on which it has been my lot to occupy the presidential 
Chair. 

QUESTIONS AND ANSWERS. 

W ATER1NG OF THE CBANDNl CHOWK ROAD, DELHI. 

199. THE HONOURABLE I,AJ,A SeKHBIR SINHA: Are Government aware 
that the Chandni Chowk Road in Delhi is very dusty and is not Bufficiently 
watered t Will they he pleased to make an inquiry in the matter and impreu 
on the Municipality the necessity of sufficiently watering that road, which ;.-
eo much used by the people t . 
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THE HONOURABLE Brit NARASIMHA SARMA: The matter has been 

brought to the notice of the Municipal Committee as desired. No previous 
complaint on the subject has been received. 

AD~RTISE.ENT FOR A MECHANICAL OR CIVIL ENGINEER FOR THE FOUST 
RESEARCH INSTITUTE, DEHRA DUN. 

• ]99. Trn: HONOFRARI.F. DR. SIR DEVA PRASAD SARVADHIKARY ~ 
(a) Would the Government pleMe state whet.her the following advertisement 
Was jn~erted in the" Leader" newspaper and others :--

"WANTED.-A lIechanical or Civil Engineer with two or three years' practical ex-
• perience subsequent!' to graduating ill the (''ivil Engineering class of a recognized Indian 

Engineering College, age about 28 years, for appointment as Upper Grade Assistant in the 
Section oi Timber-Tl.lHtillg, 1<'ore~t Research Institute, Dehra Dun. The pay of the post 
i. RH. 250-20--550 efilcillncy for Rs. 5iO-20-750 JlI'lUl a duty allowance of Rs. 75 per 
month. The ~l,lllot(.d candidato will b" 011 probation for three ymtrs. Applicants Bhould 
.tate mathematie!LI and othor qualilinations. Applications with full tABtirnonials .-hould 
be addn.lsscti bl,fore the 1st of j<'ebruary 1924. 

THE PREfo;IDENT, 
FOREf'T ItEREARCII U,STITUTE Al,n COLLEGE. 

LJEHRA Dl:N:' 
Dated lrll/t .}a./l1/(//,Y l!1'N. 

(b) Would the Government plense state how many applications were 
received in respon~\e to this advertisement and lay on the table a statement of 
the qualifications of the c~ndidates who applied? 

(c) Would the Government pleaRe state who was ultimat.ely appointed 
to the post and also state the qualifications of the selected candidate ana 
the reasons for his selection in preference t.o others? 

THI~ HONOURAlILE SIR NAHASIMHA SARMA: (a) The rcply is in the 
aifulllllJi vc. 

(h) .9H appli(·ations have been received. A statement giving the infor-
mation required has been prepared and is available at my office for the 
Honourable Member's perusal. 

(c) Tl~p appointment hut-! be(~n givm to Syed Mohd. HasMin whose 
qualification!! are stated in-entry No. 84. The dutieH of the post being of a 
subordinate character, those applicants who s~ipulated for a higher initial salary 
than the one advertised or who, in virtue of their special qualifications Or 

• age, were likely to expect more rapid promotion than the terms of the adver-
, tisement provided for, were not considered. Of the candidates who were 

otherwise eligible, Mr. Halmain WII.S the most suitable and was accordingly 
selected. 

:FIRING OF THE TIME-GUN A.T CALCUTl'A.. 
200. T,m HONOURABLE DR. SIR DEVA PRASAD SARV ADffiKARY : 

~a) Would the Government please lay on the table a statement showing the-
DAmes of places in and the authorities by which the time-gun is fired and also 
etate the expenses of such firing 1 

(b) Would the Government please state when and why the firing of the. 
time-gun at Calcutta ceased, and state the expenses that have been thereby 
laved ¥ 
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(c) Are the Government aware that considerable public inconvenience 
"baa been caused by the stoppage of the firing and there is a. strong publio 
opiDion for resumption of the firing ! 

(d) Would the Government please lay on the table the correspondence 
regarding stoppa.ge of the firing 1 • 

(e) Would the Government please consider the desirability of resum-
.ing early the practice of firing the time-gun at Ca.lcutta 1 • 

'l'HE HONOURABLE MR. A. H. LEY: Sir, I have been asked to reply to 
this question on behalf of His Excellency the Commander-in-(~hief. 

(a) The statement attaC'llt'd to the letter which is being laid cn thc table 
in reply to part (d) of t.he question gives the names or the rla(:es at whitlh 
time-guns were fired by the local military authorities. The cost of firing these 
time-guns is estimated at Hs. 70,000 annually. 

(b) The firing of the time-gnlls at Calcutta (Fort William) and Barrack-
ptJre was discontinued with effect from the 1st February 1924. The expendi-
ture saved thereby is estimated at HII. 1,500 per annum. 

(c) Government have received no information to this effect. When 
issuing their orders on the subject, however, they realised that the stoppage 
of the time-gun might have the result deseribed by the Honourable Member. 

(d) A cop,v of the letter iSRuf'o by the Government of India to all Local 
Government!! and Administrations is laid on the table. No reply to this letter 
has been received from the Governmf'nt of 13cngaI. 

(e) The Government of India are not preparcd to resume the firing of 
any of thl~ time-guns at Calcutta at the expense of Central Hc\'enucs. 

Copy 0/ Army Department letter No. 47102-1 (Q. M. G.·l1), dated the 22nd December 1928, 
to all Local Governments and Adm.inistration". 

ABOI.ITJON OF Tl~Il!;·GUNS IN INDIA. 

I am directed to inform you that as the practice by which time· guns lUI' fired dailJ 
in a number of stations in india serves no military purpose comm'-rulllrata with t~ 
expenditure entailed, the military authorith 8 desirc to discontinue the pl-a(,tice with 
effect from the 1st I<'(lbruary 1924. A statenlt'nt of the places at wh~h timt'- UIU! are 
now fired is enclosed; at all these places, with the (~ception of Dharamllala, Kalabagh, 
Paohmarhi and Shwebo, the COBt of maintaining the time·guns is bOnJe by the (lovemmen1; 
of India. At certain of til!'! statioll!! nanu·r! ill th(' Iir.t the time-gun ill fired solely for the 
benefit of h~th the military and tlw civil l'o:'lulati(,u, l-(' the benefit of t-he civill,opulation 
alone. " 

2. The Go\'£'mment of India realise that in 80me places the effllct of tl:e deoipi~n 
proposed may be to cause some inconl'eni£'nce to the civil population, and if there ue any 

Madra. 
places in which, on this ground, tho Gove;-nmcllt of ~~> ,etc., etc., dl'sirc t: r:t a 

J>cn,:al 1 
time·gun should be retained aftt>r the 1st Fl,brll~ty 1924, the Government of Imlh wit 
be prepared to ml\kr~ the necessary arrang(mlcni-- provided that the Local (ffn'l'!l'1llllent; 
agree to bear all the expenditure involved ill the sUPlllyof ammunition, the main1.l'nance 
and repair and the periodical eX&JI\inatioll of the gun, or that the expenditure ia ~ur.ran­
teed by the Munioipality oroth!'!r kcal body intel'e'Jted. I am to request, therefore, th.\ 
with &he perml .. loo of R;. K",,"II.n~y the Oo"orllor In-CouneJl the Gov rnm t f Ind' be 

),our ptll'm"'loo e en 0 J& may 
·famiahed, as lOOn as poiIBible, with A list of the p1aoell lot wlUoh it iI desired to lema 
time-guns on the oonditions above .tated. • 
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Pruem loca'ion 0/ 'ime.gu7l&. 
IrI4DRA.S PBBSIDDOT. 

Hellary. 
BolJarum. 
Madras (6). t 
Ootaoamund. 
Aeounderabad. 
St: Thomaa' Mount. 
Trimulgberry. 
Wellington. • 

BIINGAL. 
Barraokpore. 
Darjeeling (/). 
Fort William. 

Bm.u AND OBIS8~ 
Dinapore. 

BURMA. 
Mandalay. 
Maymyo. 
Meiktilla. 

• • Rangoon. 
Shwebo (el. 
Thayetrnyo. 

.A.nma-MERWARA.. 
Naairabad. 

BoMBAY PBESIDENOY. 
Ahmednagar. 
Aurangabad. 
Belgaum. 
Bombay. 
Deolali. 
Kirkee. 
Poona. 
Sitabuldi (Nagpur). 
Hyderabad. 
Karachi. 

UNITICD PBOVINCES. 
Agra. 
Allahabad. 
Bareilly. 
Benares. 
Cawnpol'tl. 
Chakrata (f). 
Dehra Dun. 
Fyzabad. 
Lall8downe. 
Lucknow. 
Naini Tal (e). 
Ranikhet. 
Roorkee. 

CENTRAl. PROVINCES. 
Jhansi. 
Jubbulpol'tl. 
Kamptee. 
Neemuch. 
Nowgong. 
Pachmarhi (e). 
Saugor. 
Mhow. 

N. "tf. F. PROVINCIC. 
Abbottabad. 
Attock. 
Cherat • 
Kobat. 
Malakand. 
Mardan. 
Nowshera. 
}It'llbawar. 
RiBalpur. 
Bannu. 
])era Ismail Khan . 

MVSORE. 
Bangalore. 
ADEN. 
Aden. 

PuNJAB. 
Ambala. 
Amritsar (d). 
Campbellpore. 
Dalhousie. 
Dbaramsala (c)(e). • 
Ferozepore. 
Jhelum. 
Jullundur. 
Jutogh. 
Kasauli. 
Lahore (Cantonment). 
Multan. 
Murree. 
Rawalpindi. 
Rawalpindi West Ridge. 
Sanawar. 
Sialkot. 
Kalabagh (Murree Hills) (e)(g). 

ASSAM. 
Manipur. 
Shillong. 

BALUCIDSTAN. 
Fort Sandeman. 
Quetta. 

DELm. 
Delhi (a). 
Delhi (New Cantonment). 

(.I~DartDtI tile .toy of tbe GOyemment of India at (tI) On Bunday a morlllnlC lun lor aenlce only. 
DalhI:'a mlcf-4ay jCUn bllred hy the battery .tetloned In (.) Coat paid by prlYate .uboerlptlon. 
ClaaIp '"...... (Il Fired from A prll to Oetoher. 

It) The mid-day lIun I. alao Ired on Bunday. (,) J'Ired from lit lIray to 80&11 September. 
I.) FINd at mid-day on Tllllday •• Friday. lind Saturday •. 

• 
e . 
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QUESTIONS AND ANSWERS. 

RECOMMENDATIONS OF TIlE INDIAN BAR COMMITTEE. 
201. THE HONOURABLE DR. SIR DEVA P:JUSAD SARV ADHIKARY : 

(4) Will the Government please state if the opinions of the High Courts and 
other bodies and individuals concerned have been obtained r~arding the 
recommendations of the Indian Bar Committee 1 

(b) If so, would the Government please lay such opinions on the table '. 
(c) Would the Government please state when Government propose to take 

action on the Report! 
(d) Would the Government please state what action they propose to 

take t 
THE HONOURABLE MR. J. CRERAR: The Local Governments have been 

asked to furnish the Government of India with their views as well as the views 
of the High Courts, Judicial Commissioners' Courts, and of legal associations 
on 1he recommendations of the Indian Bar Committee. The Government of 
India propose to await their replies before taking any further action in the 

.matter. 
NEW GANGES CANAL. 

*202. THJ<: HONOURABLE DR. SIR DEV A PRASAD SARV ADHIKARY : 
Would the Government please state what steps have been taken to ensure 
free and continual flow of water of the Ganges, according to the requirements 
of the Hindu public ;-

(a) at Hardwar, and 
(b) at Narora ? 

NEW GANGES CANAL. 
*203. THE HO~ot!RADJ.E DR. SIR DEVA PRASAD SARVADHIKARY: 

(a) Would the Government please state if any representation on beha.lf of the 
Hindu public has been received regarding the measures proposed to be taken 
according to the Resolu1,ion of the United Provinces Government No. ] 741-
1-W.-IB-9N, Irrigation Branch, dated Naini Tal, the 22nd August J!)23 ? 

(b) Would the Government be pleased to state what steps have been taken 
regarding-- •• 

(i) the Resolution, and 
(ii) the representation? 

NEW GANGES CANAL. 
*204. THE HONOURABLJ, DR. SIR DE VA PHASA}) SARV ADHIKARY: 

Is it a fact that Lord (then Sir James) Meston stated at the Conference 
held at Hardwar on the 18th and 19th December 1916 regarding tIle new 
Ganges Canal as follows :-

(a) "(it') a free opening will be left in the weir which will go. down 
to the tIoor level. The opening will be 80 constru('ted that 
it will give, according to the calculation of the Irrigation Branch, 
a minimum discharge of 400 c. s. at the cold wcatller low level 
of the river." 

--------.. - --.--.-.--- .. -----~ 
• I'M A .... er. '" 'hi. qU"'IOD _ arkr QUP.'IOD No. 207. 
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co (v) At the Mayapur regulator, a free opening going do~n 
to the upstream head level will be made calculated to provide 
a permanent flqw of 200 CUSflCS for the .servic~ of the Ka~l 
Ghats which after leaving Kankhal wIll ultImately flf)w mto 

• the Ganges." 
(b) "I wish to bring to your notice that all the references to. Narora 

have been omitted from this f'ettlemellt, the reason bemg that 
the question of Narora has Tlassed out of Illy hands and gone to 

, thosn of the Government of India." 
NEW GANGES CANAL. 

205. THE Ho~ouRAn"E DR. SIR DEVA PRASAD SARVADHIKARY: 
Would Government please state what stHP has hocn tr..ken on the basi'! of the 
assurance of Sir .Jp..meil MeRton in question 204 (a) ? 

NEW GANGES CANAL. • 
206. Th(l HONOl'RAnu: DR. SIR DRVA T'HARAD RAHV ADII IKA RY : 

'Would the Government. plea~(~ state [k~\·ip.~ reg:ml to the fltatmnent rIwn-· 
tioned in qllei'tion 204 (b) I whether any t;tcp~ h,~\"(l Lecn t.aken to ()bb~in represent-
ative opinion of tlw Pr:,vill.('es Ilffl'cterl by the flow of till' (lange:;, other than. 
the United PrO\'inc:eil, namely, Bihar and Ren;;al, regarding steptl that. flhollld be 
taken to en.~ure freo and (:ontinnal flow of the witt-or of t he Glmg(l~ in the int-prests 
of t.he health as well as the religi()Uf~ sentiment of I~n the Provine!).'! concerned ~ 

NEW GANGES CANAL. 

207. TJlEHo~OURABLE Ih. SIR DEVA PRASAD SARVAIHIIKARY: 
(a) Would the Government please state what steps have bern taken by the 
Government of India in reference to t.he opinion expressed by Sir .James 
Meston and mentioned in question 204. (b) 1 

(b) If no sueh steps lmve been taken, do tIle Governm~nt propose to 
take any step and, if so, when and what steps 1 

THE HONOURAIlLF. MR. A. H. LEY: With your permission, Sir, I pro-
pose to answer questions Nos. 202 to 207 together, as they refer to one 
subject. • 

As regards Hardwllor, a conference was held by Sir .Jamrs (now Lord) 
Meston at that place in Dp,rember 191 fl, at whicll a number of Ruling Chiefs 
and private gentlemt'l1 n·l,re.;entative of the Hindu community were present . 

• At this conference certain arrangements were decided upon for ensuring a free 
flow of water pallt the Hardwar Ghats, and the aSlIurances mentioned in ques-
iiion 204 (n) were given. Effect has been given in full to these assurances as 
well as to the other conclusions arrived at by the conference. 

As regards N arora, at the suggestion of the Local Government, a Com-
mittee was appointed by the nOll-official Members of the United Provinces 
Legislative Council to examine the matter, and after a careful consideration 
of the report of this Committee, the arrangements detailed i:l the Local Govern-
ment's Resolution referred to in quel'ltion No. 203 (a) were decided upon. No 
representation on behalf of the Hindn public relative to this Resolution haa 
been received bv the Gover:lment of India. . . 

• o 
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No steps have been taken by the Government of India to:obtain represent-
ative opinions from Bihar and Benge I reg1rding the arrangements to be made 
at Na.rora, which appear to them to be such us should satisfy reasonable Hindu 
opinion. By the time the Gllnges reaches the Bihar boundary it has received 
the water of numerous tributaries. The volume passing will be"no less than it 
has been ever since 1878, when the Lower Ganges Canal was opened, and a pro-
portion of it will be water which has flowed uninterruptedly from the .source 
of the river, for which, prior to 1916, no arrangement at all was made. 

SLEEPER CONTRACTS FOR THE NORTH WESTERN RAILWAY. 

208. THE HONOURABLE DR. SIR DEV A PRASAD .SARV ADHIKARY:: 
(a) Would the Government please state whether any inquiry has been held 
regarding the question of sleeper contracts for the North Western Railway, 
regarding which several questions have been put in the Indian Legislative 
Assembly and the Council of State 1 

(b) 1£ such inq uiry has already been held, would tlH} Government please 
stat.e when and by whom it was held, and if any report hUB beon rl'ceived, ! 

() Would the Government please also state if and when such report. 
would be puhlished·? 

Tm: HONUl:RAlILJ<: MR. D. T. CHADWICK: In /l,ecordance with an un-
dertaking given hy the IJ<'nourable the Commerc(' .!~emher in reply 1;0-
a quetition put by Mr. N. 1\1. 8uIllarth on the 23rd July H ~a in the Legislative 
Assembly, the facts relating to certain contracts for sleepers mode by the 
North Western Hailway were placed before the Crntral Advisory Council last 
February, and the matter was remitted by them for examination by a sub-
committee of the Council. The reportti of the sub-committee will be laid 
before the Central Advisory Council at their next meeting. 

THE HONQURAlILF: DR. SIR DEVA PHASAD SARV ADHlKAHY: A 
supplementary question, Sir. Would the Government be plf8sed to lay the 
terms of reference on the table of this Council 1 

THE HONOURABLE MR. D. T. UllADWICK: The proceedings of the OeD-
tral Advisory Council, as I think the Honourable Member knows, are within 
the control of that Council and it is a ComD1ittee of the Council which hu 
made the inquiry. I am not a Member of that Council and I do not know by 
what terms the Council limited that inquiry. 

THE HONOURABLE DR. SIR DEVA PRASAD SARVADHlKARY: ·An-
other supplementary question. Is the Honourable Member in a position to ten 
this House whether non-official evidence is being invited and admitted 1 H 
not, why not 1 

THE HONOURABLE MR. D. T. CHADWICK: The Central Advisory 
Council regulates its own procedure. 

SALE OF ROCK AND SAMBBAR LAKE SALT. 
209. THE HONOURABLE !.ALA SUKHBlk SINHA: Will Government 

be pleased to state the present arrangements for the sale of Rock nDd 
Sambhar Lake salt 1 
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TIm HONOURABLB Ma. A. C. McWATTERS: The arrangements are 
detailed in the following notifications which have been placed in the Library: 

Northern India Salt Department Nos. 2639 to 2642, dated the 2nd Novem-
fer 1923. 

PRESENT PRICE OF SALT . 
• 210. T. E HO~OURABLE LA LA SUKHBIR SINHA: Will Government 

be pleased to.state why the price 01 salt" when it was sold by Government 
.gencies about a year ago, was about 18 seers per rupee and is now about 
S seers 1 . 

• THE HONOURABLE MR. A. C. McWATTERS: The Government do not 
understand to what area the Honourable Member's figures relate or how he 
arrived at them. 

Prices'have been falling steadily since the reduction in duty. The precrse 
situation in Bihar and Orissa is not quite clear and the Government have called 
lor further information in regard to it. 

SPECULATION IN SALT. 

211. THE HONOURABLE LALA SUKHBIR SINHA: (a) Is it a fact 
that speCUlation in salt has followed the reduction in the salt tax from 
,Ra.2-8·0 to RB. 1·4·0 per maund 1 

Ib) If so, what steps, if any, do Government propose to take 1 

THE HONOURADLE MR. A. C. McWATTERS: The Government are 
elosely watching the movements of the price of salt. Prices have fallen every-
whE'rE', but in Bihar and Orissa the pricc has recently risen again. Govern-
ment are inquiring into the reasons for this. 

ApPOINTMENT OF AGENTS FOR THE SALE OF SALT. 

212. TIlE HONOURABLE tALA SUKI-IBIR SINHA: Do Government 
}lropose to appoint agents in every district to sell salt at fixed rates 1 

I THE HONlluRAnLE MR. A .• C. McWATTERS: It is presumed that the 
question refers to Northf'rn India. The Government of India have only 
recently, after careful consideration, abandoned the agency system introduced 
in 1921, nnd they do not consider it desirable to revert to it unless the public 
interest should again require it. The steps taken to increase output and 
accelerate dpspatchl'lI at the sources togethpr with the revival of the Calcutta. 
import trade having now removed the condit.ions that made profiteering pos-
.bIe, it is hoped that further interference with private enterprise will be unne-
.cesaary. 

HOWRAB BRIDGE. 

213. THE HONOUkADLE DR. SIR DEVA PRASAD SARV ADHIKARY : 
.'(0) Has the attention of the ~overnment been called to a statement in the 
Press that the sanction of the Government of India is still awaited regarding 
'the construction of the Howrah bridge, schemes for which have been submitted 
by the Government of Ben:;ral to the Government of India 1 

• • • 
I • • 
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, (6) Is it & fact that the final scheme submitted by the Government of 
Bengal is before the Govemment of India, and, if 50, how long has it beeD. 
before the Government 1 

(c) Would the Government please state when sanction ot the scheme 
is likely to be granted, and when the construction may be expected to be 
begun 1 

THE HONOURABLE DR. MIAN SIR MUHAMMAD SHAFI: ,(a) Govern-
ment have seen statements in the sense indicated. 

(b) and (c). The attention of the Honourable Member is invited to th .. 
fact that the construction. of the Bridge relates solely to the provincial trans-
ferred subject of Public Works. The Local Government, was, therefore, under 
no obligation to submit a sc~eme of construction to the Government of India. 
nor. has any such scheme been submitted. 

With a view, however, to finance the construction ofthe proposed Bridge, 
, the Local Government inviterl the administrative approval of the Governmen$ 

of India to the imposition of ('ertain tax('s, and this approval was conveyed on 
the 7th January Hl24. Subsequently, the Bengal Government framed a Bill 
to provide for the construction of the Bridge and submitted it for the previous 
sanction of th'e GovPrIlor Gcnpral under Mcction 80-A (3) of the Governmen~ 
of India Act with the intimation that they propOl~ed to introduce the Bill in 
July next. The I;anetion in qlH'~tion was ('ommunicated by the Government 
of India on the ~Hth April. TIll: Government ha\'c no infornmtiol1 as t,o when 
work on the eonstl'lletion of the Bridge is likely to begin. The loeal Council 
has yet to pass the BiII. 

ApPOINTMENT OF A DEPARTMENTAL COMMITTEE TO EXAMINE THE WORKING 
OF THE REFORMS. 

214. The HONOURADLE DR. SIR DEVA PRASAD SARVADHIKARY: 
(a) Would the Government please Rtate if it is a fact that. a Departmental 
Committee has been appointed to inquire into the question of the work of 
the Reforms 1 

(b) If so, would the Government please state the scope of work and 
constitution of the Committee 1 

(c) Would the Govemment please state whether non-officill:ls have been, 
or will be associated with the work of the Committee at any stage 1 

(d) If so, at what stage will they be so associated and for what purposes f 
THE HONOURABLE MR. J. CRERAR: (a), (b), (c) and (d). I refer the 

Honourable Member to the Communiqu&! issued on the 16th and 23rd instant, 
copies of which are placed on the table. 

PrUl Com",,,.ifgt. 

AI lome doubt appe&rll to prevail repntiJIg the preaiIIe IIaope of the inquiry into ', .. 
1rOrkiDg of the Government of India Act which hal been initiated by the Go.emmeat iiJI 
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lndi.4 in PUrlluanc~ of the statementll made by Sir M. Hail6Y in the Legislative ABBembly 
on the Rth and 18th February 192'. it. is announced that the terms cl the 1'f)feren~ to the 
Local novernments who were addressed in the first iIl1ltance, may 00 summariBcld as 
:followB.:-

(1) to in~uire into difficulties arising from. or defects inherent in, the working of the 
Government of India Act lind the Rules thereunder; 

, (2) to investigate the feasibility and desirability of securin)! IE'madiE'./' for such diffi-
. eulties 01' defects, consistently with the structure, policy and purpose of the 

Act. 
(a) by action taken under tlw Act and the Rules, or 

(b) by lIuch amendments of the Act as appear necessllry to rectify any adminis-
trative imperfections. -

2. The Committee appointed by Hi~ Exrellercy the Viceroy have tJ('en inBtructed at 
t.he pl'ClIent stage to eonduct inljuirics into these matters in ~o far as tht> (iov('mme¥ of 
India am.! the Indian I.{·gislnture are cOIH'prnerl and to riin'ct their attentioll in the first 
instance to thE' 1(1l(al and constitutional potent.illlitieH of tIl(' situation liS di~jiJ'gui~hrd from 
.questions of policy and !.x}]('dien('('. They have submittE'd II report un thl' latter aspect of . 
the caHe whieh is now ulloer the conbi,:crntioll of tbt, (:oYeTIIlllent of India. 

HOME DL:I'ARTMENT, 

.simla, the 16th .May 1924. 

PreS8 COmtlc'ulii'ltlf. 

The Governor Gcncral in Council, with tllC 81'1']()\'ol of the- I'l'ert"tnl~' of f'tat.E' in 
Council. has dccid{1d to appoint a Committee cOIlHist illg of ollicial Bud fl'}'l('sentatiw non-
official members-

(I) to inquire into the diffieulti(l~ arising from, or defects inherent in, the working 
of the Government of India Act and the Rules thereunder; and 

(2) t.o investigate the feasibility and dcsirability of sccuring remedies for Buch diffi-
culties or defects, consistE'nt with the structure, policy and purpose of the 
J.ct, 

(a) by action taken under the Act and the Rules, or 

(b) by such amendments of the Act as appeared necCBllary to rectify any adminis-
trative imperfections. 

2. The personnel of the Committee and the date and place of sitting will bE' announced 
tater. Invitations are about to be issued to certain prominent non·officials. 

3. A memorandum summarising the legal and constitutional possibilities of securing 
remedies for difficulties arising from or defects inherent in the working of the Government 
of India Act and the Rules thereunder by action taken under the Aot and Rules i.e being 
prepared and will be communicated to the Committee for its guidance. This memorandum 
will be balled on the report submitted by the Committee appointed by Hie Excellency the 
Vioeroy, the personnel of which has already been a.nnounced and which has been occupied 
for 80me time in examining the cOI\lltitutionai position. 

'" As &!ready a.nnounced Local Governments have been addreued on the subject IoDd 
aD1" Pl'OpoerJa reoeived from Local Government. will be referred to the Committee for 
.yminau,on. 
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• 5. The Committee will be empowered to reoeive written J'epreeentatiOntl and if DeOflIII&ry 
to hear oral explanations upon them. It will report to the Govemor General in {'lOunell. 

HollO DEPARTMENT, 
8Vmla, lAc! Bard May 1924. • 
THE HONOtrRARI.E Sunn RAZA ALI :-Did the proposal to appoint.the 

Committee emanate from the Government of India or from His Majesty's' 
Secretary of State for India? 

THE HONOURABI.E MR. J. CRERAR: If the Honourable :Member will 
be good enough to refer to the Communiques which I haye quoted. he will, 
observe that the appointment of that Committee was made by the Governor 
General in Council. 

THE HONOPRAnLE RAIYJI> RM~A ALI: Will the Honourable Member be 
plea~ed to state whether the Committee was appointed by the Governor 
General in Council with the previous flanction or even with the consent of the 
Secretary of State for India? 

THE HONOURABLE MR .• 1. CRERAR: Theappointment of a Committee 
of this character docs not require the formal sanction of the Secretary of 

. State. 
THE HONOl'ltADLE SAIYID RAZA ALI: Am I to take it tllat such sanction 

was not obtained ? 
THE HONOURABLE MR. J. CREHAR: 1f I understand the Honourable 

Member to inquire whether the formal official sanction of the Secretary of State 
was taken to the appointment of this Committee, the answer is in the negative. 
but it had his approval. 

CONSUMPTION OF STEEL AND STEEL MATERIALS IN INDIA. 
215. The HONorR.~BLE DR. SIR DE~VA PRASAD SARVADHIKARY. 

(/I) Would the Government please lay on the table a statement showing 
the quantity of flteel and 'Ateel materials consumed in India during the 
last three years under the various heads regarding which the Tariff Board has 
made recommendations {or the purpose of levying duty, recommended by it 
under different heads? •• 

(b) Would the Government please state what has been the output by 
Indian manufacturers during the last 3 years under the different heads 
mentioned above, and what the increased output is likely to be as the 
result of levying duty and granting of bounties and other facilities as recom-' 
mended by the Tariff Board 1 

(c) Would the Government please lay on the table a statement of the 
exiating stock in India of the various articles mentioned above whether 
manufactured in the country or imported from abroad 1 

(d) Would the Government please lay on the table a statement show-
ing-

(i) the market pI'lce in India of the various articles mentioned 
above; and 

(i.) the likely market price of the same articl. in India when the 
proposed duties are imposed , • 



C01JNOIL 01' STATE. [27TH MAY 1924. 

To HONOUlWUJl: 10. D. T. CHADWICK: (a) and (b). The Tariff 
Board have rightly only recommended protective duties on those articles of 
ateel which are now being manufactured in India or are likely to be manufactured 
in the near future. It was most improbable that articles selected on that 
principle cou'l.d correspond with existing heads in our statistical returns. Con-
eequently the information desired by the Honourable Member is not directly 
avai1able. 

The Tariff Board in Annexure B to their Report (see pages 142 to 163) 
have analysed most carefully all the data forthcoming both of importation 
and production. I have nothing to add to their prescntation of these figures. 
!!'hese figures have been abstracted in the form of a statement which I lay 
on the table of the House, but I would ask Honourable Members when using 
those figures to pay close attention to the comments made in regard to them 
by the Tariff Board. 

(c) The Government have no information of the existing srocks of 8teel 
in the country. 

(d) The Government decline to commit themselves regarding the present· 
or future market prices of all the numerous urticles mentioned in the Schedule 
to the Bill. The Honourable Member is in possession of the findings and. 
estimates of the Tariff Board. 

Ab"lract of ,figures of import lInd 1,rod'llctioll of certlIin steel {/rfide~ a& relor:ed by tTl( Tariff 
lIoctrd. 

(AU figureR are in thousands of Tou. Rcff'wlices 81'(' to J 1Ii!f'S d TIIl'iff J)ould Report.) 

hll'()nT~. 
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ANU j[)U). 

, ' i ' I : ! I : An'I"IlJ!I' of two 
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COlDlI'rrBE ON CONSTITUTIONAL RuoB1r18. 

216. THE HONOURABLE MR. PHIROZE C. SETHNA: Will Goy-ern-
ment be pleased to state-- • 

(a) If any non-officials have been associated with the Committee 
on Constitutional Reforms and, if so, the names of such non-
officials ; • 

{b) if no non-officials have been so associat.ed, the reasons there-. 
for; and 

(c) if they have addressed any circular letter to the Provincial Gov-
• ernments on the subject o.nd, if so, will they be pleased to 

plaec it, on the table ~ 

THE HONOURABLE MR. J. CRERAR: I refer the Honourable Member 
. to my reply to the Honourable Dr. Sir Deva Prasad Sarvadhikary's question 
on the same subject. 

LANGUAGE OBLIGATION UNDER TANGANYIKA ORDINANCE No. 10 OF 1923. 

2]7. Tm: HONOURABLE MR. PHIROZE C. SETHNA: Have Govern-
ment received from the Honorary Secretaries of the British Indian Colonial 
Merchants' Association a representation in connection with the language 
obligation as required under Tanganyika Ordinance No. 10 of 1923 and, 
if 80, what action have they taken thereon 1 

THE HONOURABLE SII~ NARASIMHA SARMA: The reply is in the 
affirmative. The matter is under consideration. 

THE HONOURABLE MR. LALUBHAI SAMALDAS: When,pre we going 
to get the decision of the Government on the sulfject 1 

THE HONOURABLE SIR NARASIMHA SARMA: I hope the Govern-
ment will be able to reach some (loncluaion very early. 

VOTERS ON THE ELECTORAL ROLLS OF THE LEGISLATIVE ASSEMBLY. 

218. THE HONOURABLE MR. PHIROZE C. SETHNA: Will Govern-
ment be pleased to lay on the table a statement showing-

(a) the total number of voters in each Province entitled to eJect 
, Members to the Legislative Assembly; and 

(b) the total number of voters in each Province who exercised the 
righi; of voting during the last electioD8 , • 

K~8 • 
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THE HONOtJBA.BLE MR. J. CRERAR: I lay on the table a. 8tatement 
giving the information asked for. • 

• 
• 

Province. 

Bombay 

United Provinces 

Punjab 

Bihar and Orills .. 

Central Provinces 

'Delhi 

Ajmer.Merwara 

Legislat,ve As.~e'mbly Elections . 

•• i 

•• ! 
i 
I •• ! 

Total number of 
voters in the Elec· 
toral Rolls for the 
Assembly prepared 

in 1923. 

2,58,864 

1,~,805 

1,82,523 

1,67,719 

64,263 

70,729 

25,739 

27,183 

40,821 

4,240 

3,093 

Total number of 
persons who voted 

in contested 
constituencies at 

the General Election 
of 1923. 

1,03,386 

52,263. 

53,719 

47,613 

35,255 

25,224 

10,789 

2,R32 

8,848 

1,266 

2,306 

TRANSFER OF CERTAIN TERRITORIES FROM THE UNITED PROVINCES TO BIHAR 
A~D ORISSA . • 

219. THE HONOURABLE SAIYID RAZA ALI: (a) Is there any official 
proposal to transfer the Ghazipur, Benares, Gorakhpur, Azamgarh or Ballia 
districts, in whole or in part, or any territory, from the United Provinces to 
'BihaT and Orissa 1 If so, what is the territory proposed to be transferred, how 
long has the proposal been under consideration in official circles and when 
did the Government of India come to know of it 1 

(b) Before obtaining the sanction of the Crown to any snch transfer, 
.nIl the Government of India be pleased to publish their proposals for public 
information and ascertain the views of the people of the territory proposed 
to be transferred , 

THE HONOUlU.BLE MR. J. CRERAR: The Government of India have 
BO information regarding any rllch propoaal. 
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NUlfBBR OF INDIANS KILLED AND INJURED IN THE RIOTS AT GEORGE TOWN, 
BRITISH GUIANA. 

,220. 'rHE HONOURABLE SAlYID RAZA ALI: (a) How many Indians 
were killed and how many were injured at George Town, British Guiana, 
in the riots alleged to ha.ve ta~en placp; ~here recent.ly! 'lere there any 
children or women among the kIlled and InJured, and, If ~o, how many 1 

(") Was any injury caused to an.Y p~Iic~men; if so, how manY'PoJi()e-
men were injured and what were the1r InJurIes 1 

(c) What were the grievances of the Indian and Negro labourers! 
For how many days prior to the firing had the excitement among the labourers 
lasted and what were the stepF!, if any, taken by the·Immigration Ag~t 
General and the authorities to remove it 1 

(d) Did the authorities invite the co-operation of the East Indian .AIISO-
c~tion in dealing with the labourers 1 

(e) Will Government be pleased to make a full statement on the subject; 
also to indicate, if not inexpedient, what steps they propose to take or have-
taken t.o look after the interest", of the Indian popUlation in the Isla.nd ! 

THE HONOURABLE SIR NARASIMHA SARMA: The Government of 
India have made inquiries and are expecting a reply shortly. If the 
Honourable Member will repeat the question after a week, I hope to be able 
wanswer it. 

INTRODUCTION OF POLITICAL OR ADMINISTRATIVE CHANGES IN COORG. 
221. THE HONOURABLE SAIYID RAZA ALI: (a) Have any political 

or administrative changes been introduced in the Coorg Province during the 
past two years 1 If so, will Government be pleased to state their natUl'e 
and efIect 1 

(b) Is it true that the cost of administration exceeds the revenuea 
of tae province by a large suin 1 Do Government propose to take such stepa 
as will tend to reduce the expenditure and at the same time satisfy the political 
aspirations of the people 1 

THE HONOURABLE MR. J. CRERAR: (al The provisions4>f the Govern-
ment of India Act relating to Legislative CouncilF! of Lieutenant-Governors 
have been extended to Coorg, with effect from the 28th January 1924. In 
addition certain sources of revenue aeeruing in Coorg have been separated 
from Central Revenues and allocated to the province. The exact &rral18c-
ments made are somewhat complicated and I would refer the Honouralile 
Member to the notification issued in this connection, a bound volume of 
which has been placed. in the Library. 

(b) The reply to the first part is in the negative and the second pan 
does not therefore arise. 

CoTrON CES8 COLLBCTIONS. 
*222. To HONOURABLB MR. R. P. KARANDIKAR: (a) I. it a fact 

that India has only a small margin for export of cotton fit for 20 B count. 
• POI ~,..r &0 ... 11 q~ lifter QIIH .... U No. III. 

81 
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and upwards, while there is a very large exportable surplus varying from 
one to two million bales of the shortest stapled Indian cottons 1 .. 

(b) For the sale of the latter kind, has India been almost entirely:depen-
dent o.n the Japanese demand 1 

(c) Out ~f (actual cotton cess collections) Rs. 4,26,589, how much was for 
rotton exported and collected under section 8 of the Indian Cotton Cess Act 
of 19231 
• (d) Whaf quantit~ of the small margin referred to in (a) was exported 
m the 51 months to which the collections referred to above relate ! 

(e) What quanfity of the kind of large exportable surplus referred to 
above was exported in the 51 months and to what countries and in what 
quantities, respectively 1 

DIRECTOR OF THE RF.!"F.ARCH LADOR.\TORY UNDER THE CONTROl, OF THE 
CE};TRAL COTTON CESS COMMITTEE . 

. 223: TItl.; HONOURABLE MR. R. P. KARANDIKAR: (a) How many 
apphcations for the post .of the Director of the Research Laboratory under 
the control of the Central Cotton Cess Committee were received-

(i) from Indians; and 
(ii) from Europeans 1 

(b) what were the tests of qualifications 1 
(0) What are the emoluments of this Direetor of the Research Labo-

:ratory 1 
THE HONOURABLE SIR NARASIMHA SARMA: With your permission, 

Sir, I will answer questions Nos. 222 and 223 togetller. 
The information is being collected and will be supplied to the Honour-

able Member in due course. 

ADULTERATION OF INDIAN WHEAT. 
224. THE HONOURABLE MR. R. P. KARANDIKAR: (a) Are Govern-

ment aware that Dr. Voelcker referred to the bad reputation from which 
Indian wheat suffered in foreign markets owing to mixing of sand and 
noh inferior stuff 1 

(b) What steps have been taken to guard against such mixing! 
• THE HONOURABLE MR. A. H. LEY: Government have seen Dr. 

Voelcker's statement in his report on the Improvement of Indian Agriculture 
published in 1897 to the effect that Indian wheat had acquired a name for being 
" dirty" and of being inferior to Canadia.n and Amerlcan wheats put upon 
the English market. In view of representations received on the subject, 
the Government of India issued a Resolution in 1906, after consulting Loe'll 
Governments and Chambers of Commerce, announcing that if buyers of Indian 
wheat desired to obtain regular supplies of wheat containing not more than 2 per 
cent of impurities (that term covering all foreign matter other than food-grains) 
the mass of Indian shipments could be made on that basis. The Secretary 
of State for India was, at the same time, asked to make a. similar a.nnounce-
ment for the information of merchants and millers in the United Kingdem. 
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As a result of this action, the Com Trade Association in the United Kingdom, 
in CGDjunction with the milling trade, drew up in 1907 a new form of contract 
for the purchase of Indian wheat on a clean basis and increasing the penaltiea 
on shipments below standard. This action by the trade had a Iery beneficial 
efiect, and it is believed that the old reproach is now very largely removed. 

PL.urr BREEDING INSTITUTE AT INDORE. • 

225. THE HONOURABLE MR. R. P. KARANDIKAR: (a) How far has 
the revised scheme of the Plant Breeding Institute at Indore progressed , 

(b) What Central· India States are contributing an~ how much, respec-
tively, annually or as a lump sum 1 . 

(0) How is the non-recurring grant of 2 lakhs for capital expenditure 
oBered by the Cotton Committee proposed to be utilised, if not actually 
utijised 1 

(d) Have the Government undertaken to place at the dispol&l of the 
Institute the services of Mr. and Mrs. Howard 1 If so,-

(i) what are their respective pays; 
(ii) from what department are they lent or transferred; and 
(iii) have Government received a reply from the Central India States 

(p. 39 Report) 1 
THE HONOURABLE SIR NARASIMHA SARMA: (a) The scheme for the 

establishment of a Research Institute at Indore has been sanctioned, but the 
actual work has had to be postponp,d chiefly because Mr. Howard, the Director-
elect of the Institute, has proceeded on 7 months' leave, with effect from the 
17th March 1924. 

(b) Eight States in Central India -have agreed to contribute Re. 20,800 
annually between them. 

(c) A statement is placed on the table showing in detail the manner in 
which the capital grant of Rs. 2 lakhs offered by the Indian Central Cotton 
Committee will be utilised. • 

(d) Yes. • 
(i) The present pay of Mr. and Mrs. Howard is as follows :--

Rs. 
Mr. Howard-

Pay 
PUBS allowance 

}Irs. Howard-
Pay 
Sperial pay 

1,500 in thr, Rcale of Hs. :'00-50--] ,!JOO 
,100 

1,900 

1,200 in the seale of R~. 1,OOO-:,O-1,/j()() 
]50 

1,350 
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The pay to be granted to them at the Indore Research Institute has not 
yet been settled. 

(~i) From the Imperial Department of Agriculture at Pusa. 

(i£i) Yes. 
" 

Details of IJapital expendiWre of the Research Institute at Tndore. 

1. Buildings- . 

Laboratory 
Two fleldmen's quarters 

Payment of compensation for exiating build. 
ings (te., house for Assistant.in.Charge and 

. well). 

Cattl8shed 

Godowns for oil miscellaneouB stores, small tools, 
spare parts, etc. 

2.0a8-

Plant and erection 

Masonry hr same 

Fittings and piping 

8. Water-

FittingR (taps, sinks, otc.) ann piping 
'- Laboratory and Library fittings and furniture 
5. Apparatus 
6. Books· .• .. 
7. Irrigation and Water.supply for Laboratory-

Engine, pump and well 
8. Fonoing for half the area only 
9. Cattle 

10. Implements. sand b,ns, small machines (suoh 
as ohaff outters, etc.) 

11. Feneing for seoond half of the area 
12. Engine and pump for second well 
13. Ploughman and watohman's quartel'8 

1'. Seed store on Cawnpore model 
15. Small ginning plant and building for same 

Rs. Re. 

58,000 
7,000 

10,750 

1,000 

1,710 

65,000 

10,000 

3,000 

4,000 

---- J :1,4GO 

7,500 
15,000 

10,000 
1,000 

10,000 

8,000 
6,000 

5,000 

7,000 
6,000 
5,000 

10,000 
12.000 

1,99.960 
or Re. 2 lakhs. 
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PORM or THJ!I GoVERNOR GENElU.L re RATIFICATION OR NON-RATIFICATIOX 
Oli' RBsoLUTlONS ADOPTED BY INTERNATIONAL BODIES. 

226. THE HONOUBABLE MR. R. P. KARANDIKAR: Under what law or 
rules and following what procedure does the Governor GeneraJ.in Counail 
act, either in ratifying or declining ratification of Resolutions adopted by 

. bodies such as the International Labour Conference or the Assembly of the 
• League. of Nations 1 • 

THE HONOURABLE DR. MIAN SIR MUHAMMAD SHAFI: lAn interna-
tional agreement cannot in the nature of things be ratified save by, or on behalf 
of, the Governments of the countries which are parties to the.agreement and it 
ia in thi. capacity, and not under any statutory law, that the Governor General 
in Council ratifiea or declines to ratify international agreements to which India 
is a party. Where legislation is necessary to implement an international 
agreement the Government of India have consistently adopted the practice 
of submitting .the question of ratification to both Chambers of the Indian Legis-
lature by movin.s a Hesolution recommending ratification or non-ratification a8 
the case may be) As regards draft conventions adopted by the International 
Labour Conference the Honourable Member is referred to Article 405 of the 

. Peace Treaty, which, however, relates to the implementing of such conventions 
and not to their ratification. 

ACTION TAKEN BY THE GOVERNOR GENERAL REGARDING RESOLUTIONS IX 
RESPECT OF OB~(,ENE PUBLICATIONS AND THE USE OF WHITE LEAD. 
227. Tm: HONOURABLE MR. R. P. KARANDIKAR: What action hal 

the Governor General taken regarding Resolutions adopted by the Legis-
lature, in respect of obscene publications as also the use of white lead 1 

THE H()NOURAllI.I~ MR. J. CRERAH: The Go\'ernment of India have 
intimated to the Secretary of State their II.greement that the Convention 
should be ratified on behalf of r ndia, such ratification being included in a siD¥le 
instrument on uehalf of all palts of the Empire which are or may become partiel 
to it. In order to give effect t,o j,his decision an amendment of the Indian 
Penal Code and the 'Code of. Criminal Procedure,1898, is, however, necessary. 
The various Local Governments have been consul~d on the necessapy legislation 
which it ill proposed to undertake .during the September Session of the Indian 
Legislature. 

2. The Rcsolution adopted by the Council of State regarding the use of 
white lead in painting was forwarded to the Secretary of State for communi .. 
cation to the Secrctary General of the League of Nations. 

NAMES OF MEMBERS OF THE JOINT COMMITTEE ON THE INDIAN SUCCESSIOX 
BILL. 

228. THE HONOURABLE MR. R. P. KARANDIKAR: Who are the 
members of the 'Joint Committee to whom the Bill to consolidate the law 
applicable to intestate and testamentary succession was referred by thiI 
House on 29th February 19241 

THE HONOURABLE DR. MIAN SIR MUHAMMAD SHAFI: The motion 
adopted by this Council on the 29th February was that" this Council- do 
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recommend to the Legislative Assembly that the Bill be referred to a Joint 
Select Committee of this Council and of the Legislative Assembly, and tnat 
the Joint Committee do consist of 12 Members." No motion has yet been 
made in the Legislative Assembly in pursuance of that. recomm~datio~. 
Motions for-the nomination of members to serve on the Jomt Comnuttee will 
be made in both Chambers, if and when the recommendation made by the 
Council of State is agreed to by the I,egislative Assembly. 

c 

SBPARATE SPECIFICATION OF " KHADI DUNORI OR KHADDAR " IN THE MONTHLY 
RETURNS OF COTTON GOODS PRODUCED IN INDIAN MILLS. 

2!9. THE HONOURABLE MR. R. J'. KARANDIKAR: Will Government 
be pleased to statlt fully the circumstanees and reasons regarding the new entry 
and the insertion, in Government Notifications Nos .. 19 and 571, dated 8th 
March 1924 (Cotton dutie~), publillhed in GO\ ernment of India Gazette, 
Part I, page 195, being' 9 Khadi dungri ' or ' Khaudar ' ? 

THE HONOURABU; MR. A. H. LEY: Under the provisions of the C~ton 
Duties Act, 18~6 (11 of li:\~)(i), millowners are required to j'ul'll..iHh llionthly 
returns in prescribed forms of all cotton gOOdH produced in Indilm mills' 
according to certain sIJecified headings. Hecentl)' the Bombay l\1jJlo\\'ners 
Association suggested that l,haddar which is now being widely produeeu in the. 
mills and was hitherto included in the heading" other sortH " should Le Hhown 
under a separate heading. The Government of India acccpteu the "mggel:ition 
after consultation with the Local Government:,; chieHy concerncd auu issued 
the Notifications to which the Honourable Member rders. 

ALLOCATION OF EXPENDITURE OF THE LJ<;AGUE OF NATIONS. 
230. THE HONOURABLE MR. R. P. KAHANDJ KAH: Will Government 

be pleased to say what il:i the Government of India'H attitudc on the qucstion 
of a.llocation of expenditure of the League of Natiolls ? 

THE HONOURABLE VR. MIAN Sm l\WHAMMAlJ SHAFI: 'J'lJe Honour-
able Member is referred to the reply given by me on tile 4th Fcbruary last 
to question* No. 01 put by the Honourable Mr. I'hiJ'oze Hethna. 
INSTRUCTIONS TO INDIA'S DELEGATJ.'S TO THE ASSEMBLY OF THE J"EAGUE OF 

NATIONS. 
231. T~]o; HONOURABU:" MR. It P. KAHANDlKAH: Will Government 

be pleased to lay on the table tllP illHtructions or rCl'OllllllCDuutions made to 
Hill Highnel'fl tIle JILIn Saheb of Nu\'unagar, to 1\.11'. Hassan Imam lind to 
~rd H~r,dinge in c:onnection with f'leir rharacter UH, India's representatives, 
'u., IndlU s delegatt"s to the Asselllily of th(~ League of Nations '~ 

TH.: IIONOUUAIILE DIt. MIAN SIR Mt:I1AMl\fAD SllAFI: The Gov-
ernment of India i8su(~d 1~(1 :,;uch !m" ;,udions or Tl'l'oll~ruendations, and they 
have no knowledge of IIny lIlstruchOll.., or recommendatlOns which may have 
been issued by other aut.hority. 

PUBLICATION OF THE SI'EECHES OF INDIA'S REl'RESENTATIVES TO THE FOURTH 
SESSION OF THE LEAGUE OF NATIONS. 

232. THE HONOURABLE MR. It P. KARANDlKAR: Do the a,nneA"Ures 
1 to 8 to appendix IV (t,ide Government of India Gazette, 1st February 1924, 

.i;icle-p.-47 ~f C;;-~~il-~r-siatl' D~ba;;,--V~I:'i\r:--No~--
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page 164 el seq) represent all that these representatives said on behalf of 
1ndia to the other members 1 If not, will Government be pl~ed to publish 
all their speeches in the Committees or the Assemblies of the League of Natiol1& 
and their communications either to the Government of India or the British 
or other Governments 1 • 

THE HONOURABLE DR. MIAN SIR MUHAMMAD SHAFI: The Honour .. 
able Member will find a complete record of the speeches made by the deklgate& 
of India and other countries in the " Records of the Fourth Assembly" issued 
as supplements to the Official Journal of the League. These records, in so far 
as they have been received to date, are available for the Honourable Members' 
perusal in the Library ",here the remaining records will al~o be placed on their 
receipt. The Government of India received no commlmications from the 
delegates of India and are unaware of any such communications, save the 
official Report to which the Honourable Member has referred, having been 
m.ade to the British or any other Government. 

PAY OF THE CIVIL CLERICAL ESTABLISHMENT IN THE NORTH-WEST FRONTIEa 
PROVINCE. 

233. THE HONOURABLE MAJOR NAWAB MUHAMMAD AKBAR KHAN: 
Is it a fact that at the time of separation of the North-West Frontier Pro-
vince the Goverument of India and the Secretary of State had laid down a 
general principle that the civil establishments (including clerical) in the new 
province should reeeive the same rates of pay as were then in force in the 
Punjab, and was this principle observed in fixing the rates of pay of civil clerical 
establishments in the new province? 

Tnl<~ HONOlfRAlILI<: MR. J. P. TH07IiPSON: So far 8S officers of the 
Punjah Commission, t,he Provincial Civil Herviee and members of subordinate 
graded services sueh as Talll,ildars, Naib-tahsildars and Munsifis WE're con-
cerned the prineiple was a('cepted by the Government of India and approved 
by the Heeretary of Htate. In the case of clerical establishments it has also 
been accepted subject to th(1 proviso that the amount and character of the 
work done by the officials concerned arp, the same as in the Punjab. 
PAY O}<' THE CIVIL CLERICAL ESTABLISHMENT IN THE NORTH-WEST FRONTIER 

PROVINCE. • • 
234. THE HON"OURAllLE 1\!A.JOR NAWAH MUHAMMAD AKBAR KHAN: 

Is it a faet that the Loeal Adminitoltration of the North-West Frontier Province 
has ever tolince the sepamtioll bepn following and maintaining the Punjab 
standard of efficiency and rat('.'! of pay of their civil clerical establifllunen$s 1 

THl~ HONOl'RABLE MR. J. P. THOMPSON: Consist,cnti endeavour has 
been made to her> to Punjab stand,nds of pay and efficiency and proposals. 
for revision of pay in the North-\Vcst J"rontier Province, ineluding the caso 
of office establishments, have been made with rdenmee to Punjab standards. 
PAY OF THE CIVIL CLERICAL ESTABLISHMENT IN THE NORTH-WEST FRONTIER 

PROVINCE. 
235. THE HONOURAEJ,E MAJOR NAWAB l\nJHAMMAD AKBAH. KHAN; 

(a) If the reply to the two preceding que.'!tions be in the affirmative, why 
are the civil clerical establishments in the North-West }t'rontier PrqviDce 
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being paid less pay since October 1920 than that allowed to their colleagues in • 
·the Punjab 1 

(b) .If the reply to the two preceding questions be in the nega~iv.e, since 
when, why amP on what general principles, have the rates of pay of cIVIl clerks 
in the North-West Frontier Province been kept at a lower standard than that 
sancticmed in the Punjab for the time being '1 

TilE HONOURABLE MR. J. P. THOMPSON: (a) At the time of the last 
revision of pay of office establishments in the North-West Frontier Province 
in 1920 the corresponding scheme of the Punjab Government was not ready, 
but the general principles of both schemes were in general harmony. It was 
found, however, when the Punjab proposals took final form, that there 
were considerable differences in the average rates of pay in the two provinces. 
Fresh proposals for revision were submitted,. based on the Punjab scales, 
which have been held over pending the result of inquiries instituted by the Go..--
.ernment of the Punjab as to. the possibility of effecting reductions in the pay 
of subordinate services owing to the fall in prices. 

(b) Has been answered 'by the information already furnished. 
P.y 01' TBJ: CIvu. CLERICAL ESTABLISHJrlENT IN THE NORTH-WEST FRONTIER 

PROVINCE. , . 
236. THE HONOURAFL1': MAJOR NAWAB MUHAMMAJ) AKBAR KHAN: 

Is it a foot that the pay of civil clerk!! of the Irrigation Department in the 
North-West Frontier Province has been raised to the Punjab level? If so, 
why are other civil clerks serving in the same province being aecorded 
a differential treatment 1 

THE HONOURABLE MR. J. P. THOMPSON: Yes, it is a fact. 
As already explained, the treatment it ",ot differential, alt.hough in prac-

tice, in other establishments, differences have arisen. 
REVISION 01' PAY OF THE CIVIL CLERICAL ESTABLISHMENT IN THE NORTH-

. WEST FRONTIER PROVINCE. 
237'. THE HOYOURADLE MAJOR NAWAll MUHAMMAD AKBAR KHAN: 

Have the Goverument received c~pies of any resolutions passed by the Civilian 
Clerks' Association, North-West Frontier Province, on the subject of revision 
.of pay and on other subjects concerning the civil clerks in the Province 1 

U 80, what action do Government proposeto take on those ResolutioDs " 
• THE HONOURABLE MR. J. P. THOMPSON: Yes. 

The revision of the pay of clerical establishments in the North-West Fron 
tier Province has been held over pending the result of inquiries which have 
:been ~stit~ted by the Punjab. Gove~ent in~ the possibility of effecting 
~eductlOns m the pay of subordlllate servICes owmg to the fall in prices. 

DEATH OF SIR ASHUTOSH MUKHARJI. 
THE HONOURABLE DR. SIB DEVA PRASAD 'SARVADHlKARY (West 

Beng~l: No:n-~uhammadan): Sir, it is indeed with a heavy heart tha' 
I desll'e to mentIon the great loss that the country has sustained in the untime-
ly. and painfully.sudden.de~th of.Sir A~utosh Mukharji, late a Judge of the 
High Court and Its OffiCIating Chief JustIce for a time. He was, as Honour-
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. abie Members will remember, a member of the old Imperial Council to which 
he came as a representative of the Bengal Council, where he was representing 
the University of Calcutta, and from his seat on the Imperial Council he went 
up to his seat on the High Court Bench which hc had just recentl~ vacated.. 

Three of the most important spheres of work where Sir Ashutosh Mil-
kharji was a distinguished figure were the University of Calcutta, the Imperial 
Council here, and the High Court, and the record of his life during the three 
periods of his connection would be the history of these three institutions. A 
man of massive intellect, of wonderful power of organization, an untiring, 
devoted and ceaseless worker, he was a towering personalit,r. His 1088 is not 
only a 1088 to his friends and to his province, but to the whole country. When 
yesterday Members of both the Houses heard the sad news, there was a con-
sensus of opinion that, as representing the people of India in the Legislature, 
it ml\Y be recorded in both the Houses what a great and grievous loss has been 
sustained by the untimely removal of this wonderful· personality. Sir, I have 
po desire to detain the House at any length, because all who knew him knew 
his worth. Suffice it to say, the whole country feels the great loss that it 
has sustained and this House shares in that griet I request you, Sir, a8 
·President of this Chamber, to communicate to his bereaved family this sense 
of our loss. 

THE HONOURABLE DR. DWARKANATH MITTER (West nengal: 
Non-Muhammadan): Sir, I desire to associate myself with Dr. Sir Deva 
Prasad Sarvadhikary in thll expressions of deep sorrow which the whole 
country feels at the death of Sir Ashutosh Mukltarji, whom I knew since 1897 
when.I joined the Bar of the Calcutta High Court. Af~er a brilliant career in 
the University, Sir Ashutosh Mukharji was elected a Member of the Bengal 
Legislative Council for three continuous sessions. He was elected in 1903, 
during the Government of Lord Curzon, a Member of the old Im1)erial IJegis-
lative Council, and, l~lthough lIe was there only for a very short time, his out-
spoken utterances in the Council which was presided over by Lord Curzon-one 
of the most brilliant Indian 'Viceroys---ma.d(~ a deep impression on the public 
mind and gained for him popularity. He was soon elevated in the year 1904 in 
the month of June to the position of a Judge of the Calcutta HighJ:;oUl·t which 
he occupied with conspicuous abilitJ for a perimf of nearly 20 years. As a pro-
found and erudite lawyer, his decisions will enrich the legal literature of India 
to an extent to which it has never been enriehed before. But, Sir, apart from 
his work as a Judge and as a jurist of very great repute, his services to the 
cause of educatio~ will make him most remembered not only in Bengal butt 
throughout the whole of India. His ambition was to make the Calcutta 
University the centre of learning which would attract to it distinguished men 
of letters, not only from India but from outside India, and the present post-
graduate lecturers and readers of thc University, who are drawn from 
different parts of the country, from America, from Great Britain and from 
Germany, show tIl at he realised to some extent the ambition which he enter-
tained of making the Calcutta University approach the fame of ancient 
Nalanda. Sir Ashutosh Mukharji was a masterful personality, and his life and 
example, Sir, will serve to inspire generations of my countrymen. It seems to 
me, Sir, that it is only fitting and proper that this Council should send a D'!es-
sage of condolence to his sons and other members of his family . . 
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THE HONOURABLE SIB MANECKJI DADABHOY (Central Provinces: 
General): Sir, I desire to associate myself in the expression of syx.upathyand 
condolence in the loss the country has sustained in the death of SIr Ashu~osh 
Mu~arji. Sir Ashutosh Mukharji was a great patriot and ~ grea~ IndIan. 
Apart from ~is work as a lawyer in the Bengal High Court whIch will always 
remain a monument of his great industry and his great juridical knowledge, the 
judgments which he had from time to time pronounced will for ag~s to come 
be regarded in this country as monuments not. only of great learnIng but as 
torch-lights oIor future guidance and information. So far as his energies were 
conoerned, they were mainly confined to Bengal, but India, as a whole, h~d 
also received the. advantage and benefit of his knowledge, his versatIle 
experience and his wide information. I need only sympathise with the loss 
which the country has sustained, and I sorrowfully join in the proposal to 
send a message of condolence to his bereaved family. 

THE HONOURABLE THE rUESIDENT: The news of the death of Sir 
Ashutosh Mukharji came as It great !lhock to all of us who knew him, and I. 
am sure, also to those, if there are any. who did not know him. I know that 
the Council will desir~ that I should convey to his relatives our sympathy on 
the loss of an old Member IIf the Imperial LegiRlative Counr.il, and of suah a 
distinguished so)'. of India. 

STATEMENTS I.AlD ON THE TABLE. 
THE HONOURABLE :MR. A. H. LEY: Sir, I lavon the table a statement 

in reply to the Honourable Mr. Sethna's question ~n the 11th February 1924, 
regarding contra.cts for the carriage of mail'! by water. • 

&pliu 10 "81M (b), (0) and (d) 0/ tAe Honourable Mr. PhirO'le C. Setkna', QUe8tion No. 63 i,. 
tAe Oouncil oj SIGU ~ked on tAe 11th February 1924. 

Serial No. lU!8igned to 
the Steamer Service 
in Appz. XI of the 
AmluaI Repon. 

No. (17) •• , 

NOI. (18~ (46) 

Nos. (47~ (55) 

No. (1i6) •• 

It will be .,en from the Remarks in the Annual Report against this 
service lhat, since the termination of the Contract with the 
Asiatie Steam Navigation Company in 1916, the mail serviee to 
and from the Andamans is being performed under special 
arrangements made by Government. This service is outside the 
scope of the qU8lltion, as it is not under a contract. 

The services are performed under contract between the Irrawady 
Flotilla Coy. and the Burma Government. The POlltal Depart-
mt-llt is required to contribute a portion of the subsidy. 

The Sl'rViCl'lS are performed under contract between the Arrakan 
]'lotilla. Cloy. and the Burma Government Mails are carried free. 

(b) and (d). The Contract for this service was entered into in 1889 
between t.he Secl'(.tary of State for India in Council on the one 
hand and Messrs. Jardine Matheson & Co. and Messrs. Apcar " 
Co. on the other. It waa fixed for 3 ye&l"B certain and 
contained a clause providing for its continuance thoTeafter until 
six months' notice should be given by any of the contracting 
parties. This notice has never yet been given. 
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tho Annual Report. 

No. (56)~td. 

No. (57) 
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No money subsidy is paid for this service and the Co~ra.ot provides 
that the steamers Ilhould oonvey mails between Calcutta, the 
Straits, alld Hongkong froe of charge in return for the oonsidera-
tion that the Government binds itself not to subsidize anyomail 
steamers, during the continuanoe of the oontract, for the convey-
ano~ of mails on the line between Calcutta and HOllgkong by the 
direct route from Caloutta vid. the Stra.its. 

The steamers of MtlSIIrs. Apcar & Coy. have in the interval been 
acquired by the British India Steam Navi~tion Coy., who have 
thus become one of the contractom for this service. 

The two contracting companies are not registered in India and are 
not controlled by Indians. 

(c) No open tenders were invited when tho contract was entered 
into in 1869. 

(b) The Bombay Steam Navigation Coy. whioh performs thi. 
servioe has its registered office in Bombay but it is not oontrolled 
by Indians. 

(e) and (d). Tenders were invited wilen the contract for the 
Bombay-Goa service was originally given in 1884: to Meaara. 
Shepperd & Coy. whose ooncern was subsequently bpught by 
the Bombay Steam Navigation Coy. The contract is renewed 
every year and no tenders are invited. 

No. (58) This service has at no time been under contract with the Govern. 
ment of India and the question, therefore, does not apply to it. 

No. (59) (b) The Retriever Flotilla Company whioh l"11JlII this service i. 
registered in India but it is not controlled by Indians. 

(c) and (d). No open tenders were invited for the service when the 
oontract was given out in 1914 for a period of 2 years. The 
oontract may be determined by giving six months' previoUi 
notice in writing. It is a running oontract and is still in foroe. 

2. There are other minor steamer services between certain plaoes in Eastern Bengal. 
These river services are under contract with the R. S. N. and I. G. S. N. and Railway Com. 
panies. The oontraots are practically a.lI terminable at six months' notice. 

There was no oooaaion to invite open tenders in ree~t of these aervi~ inumuoh .. 
the Contractors were the only Companies who had been plying paesenger vesaels regu1arly 
on those lines of oommunioation. 

The Contraoting Companies are neither registered in India nor oontrolled by IndiaDI. 

TUE HONOURABLE MIt. J. CRERAR: Sir, I lay on the table a statement 
showing the members of the Indian Civil Service who have been appointed 
a8 Secretaries and Deputy Secretaries of the Government of India during the 
last five years and the Provinces to which they belong, which was promised 
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;r: rer.ly to the Honourable Dr. Sir Deva Prasad Sarvadhikarv's question on
11th March 1924.
Ntmbers of the Indian Civil Service who hare been appointed as ilecreuwie.s lInd. Deputy

Secretaries of the Government of India during the last five years and the provinces 10 which
they belong (vide the Hon'ble Mr. J. Crerar's reply to the Hon'ble Dr. Sir Deua Prasad
Sarmdhikary's Question No. 1,33 in the Council of State on the 11th March 1924).

Departments. Province.

Edn., Health and . Mr. M. S. D. Butler
Lands. I

llld. alld Labour 1 Mr. A. C. Chattcrjee
j Mr. A. H. Ley

FiJIan.. i Mr. H. F. Howurd
Mr. E. M. Cook
Mr.W.Alder ..
Mr. M. M. S. Gubbay
Mr. J. E. C.. Jukes

, Mr. O. n. Sim
j Mr. A. C. McWatters

Arm" ..

Commerce

For. It Polikical ..

Legl.la'ive

1le1'. _d Agr.

J:dl!. and Health

Jlvrne

'I Secretaries (inCIUding,l Province. I Deputy Secrctarlcs. .Joint Secretaries).

i=====~===I ~ ,=====~==='==.:'====::::::::==
Sir Godfrey Fell
Mr. E. Burden

United Provluces ..
Punjab.
Burma.

Burma.
Punjab.

Madras.
Bihar & Orissa.
Cen, Provinces.
Madras.

Mr. H. R. Pate lladras.

Mr. G. L. Corbetf .. Ccn , Proviuces.
Mr. R. B. l;;wbank.. Bombay,
Mr. J. G. Beazley .. 'I Punjab.
Mr. E. C. Ausorge .. Bihar o; Orissa.

~lr. R. E. Holland I Political ncptt,

:~:~: i.~~~~~aciliei g~:
Mr.A.N.L.Cater I no.
Mr. K. S. Fit.ze .. no.
Mr. B. J. Gould ; Ilo.
Mr. 1-;.B. Howcll ! 110.
Mr. C. Lat.imer Po.
Sir Geoffrey deMont· Punjab.

morcncy . , ' t

Mr. W.T.M. Wright I
Mr. o. H. Sp~nce
Mr. It. Cassou

Sir Charles Innes
Mr. H. A. F. Lindsay
Mr. G. L. Corbett ..
Mr. D. T. Chadwick

Sir John Wood
Mr. R. E. Holland
Mr. J. P. Thompson
Mr. D. Bray ..
Sir Hamilton Grant
Mr. H. R. C. Dobbs
Mr. A. !\. I .. Cater
Mr. E. B. Howell ..

Political De ptt ,
Do.

Punjab
Political Deptt.

])0.
llo.
Do.
Do.

Sir Alex. Muddiman I
Sir H .Moncrlcft Srn ith
Mr. H. P.lluval
Mr. L. Grnhnm ..
Mr. W. T. M. Wright

Mr. J. Dullah ..
Mr. R. Bv Ewbank ..

Mr. M. S. D. Butler

Cen , Provinces.
Bombay.

Punjab.

Punjab. I Mr. R. B. Ewbank .. i Bombay.

United =:Mr. J. C. B. Drake .. i Bihar & Or i•• a.
Bihar & Ortssu. Mr. F. 1>. Ascoh .. 1 Benunl.

Mr. F. R. R. It.ud man' Cen. Provtnees.

B'en!;al. I Mr .. T. E. C. ,hIkes . Bomonv.
United Provinces Mr. H. Dcnning .. Do.
United Provinces Mr. Po. H. Htgnel l .. Bihar & Or issa.
Bombay. Mr. H. K. Briseoe .. no.
Bombay. Mr. H. G. Ha.ig .. United Prov inees ,
united Provinces Mr. A. If. L. Bravnc Borub.iv .
United Proviuces Mr. J". F. Mitchell l'unjab.

Mr. A. Maclf~o(l Ccn. Provinces.

Bengal.
United Provinces
Bengal.
Bombay.
United Provinces

Punjab.
U nitr-d Proviuee s,
Burma.
Cen. Prov iuees.

Mr. C. W. Jacob .. i Punjab.
Mr. U. B Ewbank .. " Bombny ,

Bombay.
United Province,
Burma.
Bihar & Oris. a
Punjab. ,
Burma. I
lJ nited province~1
Bombay.
United Provinces

Mr. H. D. Craik
Mr. C. \V. Owvnne
Mr. H. Tonktnsou
Mr. A. ~acleod

Sir Jnrnes DuBoulay
Sir w llltam Mart-is ..
Mr. W. F. Rice
Mr. H. McPherson
Mr. H. D. Craik ..

I Mr. H. Tonkinson ..

I Mr. S. P. 0' Donncll
Mr . .1. Crerar
Mr. C. W. Gw ynne

BILLS ASSENTED TO BY H. E. THE VICEROY.

THESECRETARY OK THE COUNCIL: Sir, information has been received
that His Excellency the Governor General has been pleased to grcnt his assent
to the following Bills i=-

1. The Indian Coinage (Amendment) Act, 1924.
2. The Indian Income-tax (Amendment) Act, 1924.



STATE!lfENT \J,iTH REGARD TO THE REPORT OF THE ROYAL
. . COMMISSiON ON THE SUPERIOR SERVICES IN INDIA.

THE HmWuRABI,E MR.. I. CRERAR (Home Secretary): Sir, with your-
permission and with the permission of the House, I desire to make a brief
statement with regard to the Report of the Royal Commission on the Superior
Services in India which is now in the hands of Honourable Members. When
they have had an opportunity of perusing it, they will no doubt observe that,
the recommendations. of the Commission are unanimous on all main points: •.
They cover a wide field, including Indianization of the Services, the establislr-
ment of a Public Services Commission, the control by Ministers of Services;
which the Report recommends should be recruited provincially in the future,
and the remedy of the grievances of the Services. I should point out to the:
House that the Report is of an urgent character, that its main recommend-
ations are interdependent, and that this interdependence was the basis of ita;·
unanimity.

The House has already been assured that Government propose to give lllF

opportunity to Honourable Members of expressing their views, but
they will no doubt understand that neither the Government of

India nor the Secretary of State can suspend the consideration of the Report in
the meanwhile. However, if, after Honourable Members have had an oppor-

. tunity of examining the Report, there is any strong feeling in the House in
favour of a discussion during the current session, Government will be glad to'
give an opportunity for this and will consider what arrangements could be
made, although, of course, it will not be possible for them to express their'
definite views at such short notice.

Honourable Mem'bers will understand that the Provincial Govemmenfu'
are vitally interested in many of the recommendations, and their views must
be obtained.

While the Government are anxious to obtain the general views of the
Council at the earliest possible date, it may bp necessary for the Secretary of
State to take decisions on matters of urgency, and in this connection II;UI~t
refer the House to what the late Home Member said in July, j 92:{, and again
in March, ]924. I will quote what he said last July:

c c We cannot. here either as an Assembly or as a Covernment of India limit the constf.,
tutional and statutory powers of the Secretary of State in this )espect, and if there an"
matters pressed upon him hy the Royal Commission w hich n-quir e immediate orders, ..
then it will he necessary to recognise his power to take a decision in advance of any discus-
sion by the Assembly. For the rest, we 8h311 be quite prepared to allow the Assembly
a.nopportunity of discussing the ms in reeommendat ions of the Royal Commission; we shalf
moot any views it may advance in discussion in the usual way. and shall forward its reeosa-
mendations to the Secretary of State. "
What the Honourable Member said in respect of discussion in the Assembly
applies equally to discussion in this Council. I take this opportunity of
announcing that the Secretary of State and the Government of India are of
opinion that whatever measures of relief recommended by the Commission.
may be finally sanctioned should have effect, as recommended by the Com-
mission, from l st April 1924.

THE HONOURABLEMR. R. P. KARANDIKAR (Bombay: Non-Muham-
madan": Sir, may I take it that no Member is expected to say anything in
reference to the remarks that we have heard from the Honourable Membe:t'
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[Mr. R. P. Karandikar.] 
who has placed the Report on the table. I trust our silence ",lay not ~e taken 
to be anything like acquiescence in the statement made on this occasIOn. 

TilE HONOURABLE MR. J. CRERAR: Sir, I entirely understand the attitude 
(If my Honourable friend. I merely wished to place the Hou!;e in possession 
of th~ information which I have laid before it. I did not anticipate that there 
would be any discussion on the nlerits on the present occasion. 

THE HOl\OURABLE DR. SIR DEVA PRASAD SARVADHIKARY (West 
Bengal: Non-Muhamm:tdan): Sir, I have already given notice of a question 
arising out of the at18wer given on this subject by l\Ir. Richards in the House 
of Commons, namely, as to the opportunities this House will have of discussing 
the Report. That has been answered by the Honourable Mr. Crerar in advance 
to-day by the announcement that this House is not to be excluded from any 
debate that may arise on the recommendations of the Report. What will 
be the difficulty of the Government of India regarding shortness of time will 
be all the greater the difficulty of the Members of this House. We are not 
likely to be able to discuss it at such short notice as the Honourable Member 
has invited us to do. I am sure ltlany Members will wish to have their say and 
we ought to have abundant time. 

THE HONOURABLE SAIYID RAZA ALI (United Provinces East: 
Muhammadan) : I take it, Sir, that the Honourable the Home Secretary has 
given an opportunity to this House to discuss the Report if this House is so 
advised to do or 80 chooses to do. Weare not bound to put on record our con-
sidered opinion of the various recommendations made by the l ... ee Commission. 
I take it that this is an additional opportunity that has been furnished to us 
by Government, and if we want to avail ourselves of it we can do so, and 
if not, we need not. I for one am obliged to the Government for this 
opportunity which they have given us, and we may avail ourselves of it if we 
find that we are quite prepared to do 80 in the short time at our disposal. 

THE HONOURABLE SIR MANECKJI DADABHOY (Central Provinces: 
General): May I ask, Sir, if the Honourable the Home Secretary will enlighten 
the Council whether it will be too late if this Report is fully discuSBed in the 
September session. I unders~nd from what he haa said that effect will not 
be given to the recommendations of the ComIniSBion till the 1st of April in the 
new year's Budget. 

Tm: HONOURABLE MR. J. CRERAR: 1924. 
• THE HONOURABLE SIR MANECKJI DADABHOY: The current year 1 I 

am sorry. The Report is an important document and will require to be 
thoroughly digested before any reasoned and fructuous discussion takes place 
on it, and it is only right and fair that reasonable opportunity should be allowed 
to this Council. 

THE HONOURABLE MR. J. CRERAR: Sir, I entirely appreciate the force 
of my Honourable and learned friend's remarks. I only desire to invite his 
attention to two points, both contained in the statement I have been commis-
sioned to make. The first is that the Government of India and the Secretary 
of State 81so are desirous, naturaUy desirous, of having the views of the Legisla-
ture on these important matters at 8S early 8 date 8S pOSBible; and I must 
invite his attention, in the second place, to the remarks made by the Honourable 
Sir Malcolm Hailey on the question relating to matters of urgency wine out 
of ~he Report. 

• , • 
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THE HONOURABLE MR. LALUBHAI SAMALDAS (Bombay: Non-
Muhammadan): May I ask the Honoruable the Home Secretary whether 
he will give us a special date for the discussion of this Report 1 

THE HONOURABLE MR. J. CRERAR: I will put that before the Honourahle 
the Leader of the House. 

APPOIN'l'MENT OF A .JOINT COMMITTEE TO CONSIDER.THE STEEL 
INDUSTRY (PROTECTION) BILl., 1924. 

THE HONOURABU~ SIR MANECKJI DADABHOY (Central Prov.nces: 
General): Sir, before we proceed with the legisla.tive businel:ls of the day, 
I wish to bring to your attention one important matter. The" Steel Protec-
tion Bill is now under discuflsion in the Assembly, and I understand that a 
motion will be made to refer the Bill to· a Select Committee and the Govern-
ment will acquiesce in the proposal. The Bill is of a very important character 
and it is only right and proper that Members of the Council of State should 
also be associated on the Select Committee. It will be better if a Joint Select 
Committee is fixed up for this purpose as it is desired by many Members of tIle 
Council of State that a Joint Selt',ct Committee should be appointed to dis-
cuss that Bill and make further investigation into a most important and de-
licate question. May I therefore request you to communicate to the President 
of the Legislative Assembly the wish of this Council that, if it is practicable, 
Members of this Council be associated on the Select Committee 1 

THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS (Punjab: 
Non-Muhammadan): Sir, I wish to second the proposal which has been 
made by my Honourable friend, Sir Maneckji Dadabho,Y. and I think that, both 
in the interests of India as well as of the position that thifl House occupies, there 
should be a Joint Committee appointed aud that the Assembly should be 
approached for this purpose. 

THE HONOURABLE DR. MIAN SIR MUHAMMAD SHAFI (Law Member): 
Sir, the constitutional position with regard to the suggestion which has been 
made by my Honourable friend is a very simple one. The Tariff Bill is not 
before this House. It is being introduced elsewhere to-day and the Govern-
ment are not making any proposal for its reference either to a Select Committee 
of that House or to a Joint Select Committee of the two Houses. The position, 
8S I understand, is this, that a non-official MemjJer has given not~e of a motion 
to that effect. (The Honourable Sir Maneckji DadoJiko.'1:" And I understand 
the Government are going to accept it.") Well, 1 personally have no 
official knowledge of what the Government intend to do in the other 
House. But what I would like to point out to my Honourable friend is this, 
that, according to the Government of India Act and the rules relating to'the ' 
discussion of Bills framed under it, no motion of any kind can constitutionally 
be made in this House at this stage, when the Bill is not before this House, 
for reference of that Bill to a Joint Select Committee. If my Honourable friends 
opposite are so very anxious that this important Bill should be referred to a 
Joint Select Committee, it is for them to make that suggestion to the non-
official Member in the other House who is going to make a proposal that the 
Bill should be referred to a Select Committee. 

Jl4SC8 c 
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THE HONOURABJ.E DR. 8m JJEVA PRASAD SAHVADHIKARY (Wcst 
Bengal: Non-Muhammadan); Hir, in vim\- of what th ... Honouru~Je Lea~er 
of the House lias said. which J full.v appreciate, J would not wlMh to be a 
party to tl.,· suggest.ion which til(' Honourable Sir Malleckji DlIodabhoy has 
made. At the sa·me tillw, Sir, an illlpor1'./l.nt c()llRt,itut.ional aspect involved 
shouJd not iJe lost sight of. 

If there is a Aelect Committee ill the other HouRe we under the rules sre 
precluded from havill~ a Relect. Committee of our own, and what will happen 
is tnat practically the whol!' HOUlit~ will have to go into COlllmit-t.('e. Unless there 
is a Joint Cpmmittee we Mhall not. be shut out. from moving any amendmenh; 
here, however til(' other House or it.s Select Committee lIJight. di!!pose of the 
Bill. Wit.h regard to the Honourable the Leader's [luggestion that. we should 
canvass non-official l\1f'mbers of t.he other Housc about a Joint Committee, 
I do not know thut that will be quite the ri/1:ht thing to do. 

INDIAN (SPECIFIED INSTRUMENTS) STAMP BIIJL, 1924. 
THE HONOl.TRABL1~ ]\fR. A. r. !\IcWAT'l'ERS (Finance Secretary): Sir, 

I introduce a ~i11 to provide for the inl)dification of certain provisions of. 
the Indian HtailllJ :\"t, 189H, in their apl'lielltion to rt'rtllin prumissory noteH 
and other iustrul1l,'::!,8. The Rill has Iwen puhlished in aceordance with the 
provisions of Hule ,18 of fht' 1ndian Lt'l-!'islative Rules. 

The object of this smallmcil8ure it; :;imply tu prevent. any possible hard-
ship being caused to any perllon who lIIily not hav~ been aware of the changes 
in stamp duty which were introdu('ed from the lilt October last by the Indian 
Atamp (Ame.ndment) Act, 1923. Tlw HouI>e will remember tha.t that Ad W/lII 
passed before the enrl of .July and took effect from t.he bl·ginning of October. 
There was therefore something more th/l.n two mon1lis before dlat Act came 
into operation. It has been brought to our notice by one or two Local Gov-
ernments, particularly BUl'l'lllt, that the information did not, sink into the 
minds of the people everywhere. Indin is a big country and it is very difficult 
to spread information of this kind quickly and adequately. We therefore 
propose that by this Bill a further period of three months' grace Mould be 
given, making it five month I! in all. Any document which has been executfo.d 
before the end of December of last year can, under this Bill which J am now 
introducing, 'pe validated on payment of the difference in the stamp duty 
without any penalty whatever: and any penalty which OIay have bef'.ll imposed 
will be refunded. The chanp;es in stamp dut.y which wen~ made last. July were 
an incrt".ase from one anna to two annas on share certificates, letters of allot-
ment, letters of credit and proxies, and an increase on promissory notes exe-
cuted for a Hum above Rs. 250 to twoaIwasand in some cases to four annas. 
'rhere is this difference between the first four da88e8 of i.nstruments that I 
1Jave mentioned and promissory notes, in that under the Stamp Act promiB8ory 
notes cannot be validated at all. whereas the other instruments can be vali-
dated on payment of penalty. If this Bill is passed, the same result will be 
obtained in respect of all these five instrument.s, namely, that they can all be 
validated on payment. of the difference in duty which is due under the Stamp 
(Amendment) Ad, Ht~a. without any }Jenalty at all. I think t·he House will 
agree tlJat this pl'o)lol!Ul is one which it; in tlle in1l'H~st of 1.he l'uujed aud I 
do not think that anyone will quarrel with'its llrinciple. 1 should just like 
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to mention that a :Bill much on t.hese lines was actuoJly introduced in the 
Legislative Assembly last March, but the int.roducer of that Bill mVortunately 
had to go to England, Ilnd for that reason the Government. have taken t.he 
measure over themselves, and J am now introducing it in this House. • 

'I'HJ~ HONOlTRADT,E THE PRESIDENT: The Honourable Member lias 
made no ll1otion. 

~rJ/E HONOlTRARUi; :MR. A. C. Mc"""A1"fBRS: I am introdudng the Bill. 
THE BONOlJRARU: TIm PREHIDENT: The Bill is introduced Ululf'l" 

Hule HI. 'j'he HonouraJIIe Member should move that it he taken into consi-
deration. 

THI<~ BONOURABT E :MR. A. C. MeW A'J'THRS: I move, Sir, that. the Bill 
be tal.,en into consideration. The Bmma, Government in particular regard 
it as important that it should be pll.l:ISed thiR session, and therefore it. is 
i,mporbt.nt. that. the consideration should be t.aken up now. 

TH"~ HONOURABLE SAIYID RAZA ALI (United Provinces East: 
,Muhammadan): May I say a word, Sir? It will be within the recollection of 
Honollrable Members that when the Bill of 19~3 was considered in thill House 
in July lItRt., lIevers.l amendments were brought forward to the effect that that 
Bill should be given effect. to with reference t,o a particular date. The Govern-
ment unfortunately were not in a, position to agree to it, for the simple reason 
that that being the last session of the then Legilllat.ivt' Allsembly, if any amend-
ments were incoI'porated in the Bill here, it. ought under the law to have been 
referred back t{) the Legislative Assembly. The result of the Government's 
attitude was that, reasonable though a particular amendment was admitted to be 
by the Government, it waR point.ect out by the official Members that they pro-
pOlled to hring about the lIame effect by not getting t.he sanct.ion of the Governor 
General t.o the Bill till the 1st. Octoher, ]923. I do not \Viah to go into the 
caustic remarks that were made bv the President on that occasion. But 
thill much I feel bound to say thst, if 'thl' advice of non-official Members had 
been accepted by the official benches on that occasion and the. particular 
date on which the Bill would come into effect h\d been mentioned in that 
Bill, this validating measure would not at all have been necessary to-day, 
That in itself has some moral, and the moral iH that over-hasty legislation or 
refusal to consider well-considered proposals leads to trouble. I bel:eve I have 
said all that could be said on this particular, point. As to the merits of the 
proposal itself I fwd myself in entire agreement with it and 1 support the 
motion that the Bill be considered. 

THE HONOUR411LE DR. DWARKANATH MITTER (West Bengal: 
Non-Mullammadan): Sir,] have great pleasure in 8uPlJOrt.ing t.he motion of the 
Honourable Mr. McWatters. It. is after all a validating Rill, a Bill in t.he 
interests of t.he Imbject. Whattlver criticism may have heell offered by t.he 
Honourable Saiyirl Raza Ali with regard to the hal:ltiness of the legillintol'll, 
we know that at! a.. validating Bill, thill is not, t.he first (If it.s kind . 

. 'fhere have been several validatiilg Acts and t.he officials as well 80!1 non-officials 
are liable to err. After all, t() err it! hwu3n. 1'his Bill is really in the interest. 
of the subject. It does away with It. great hardship imposed on a person who 
has IJl~d IJromissliry notes executed on illl!uffi(~ieht IItamplI, 3fI the practical 
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re~!Ult of it is that the note woulrl not be IIdmiRRihh~ in 6\'i(Ilmce in a court of law 
am! lIC would lURe the ent.iro ~l1m whidt he hlld Ilmt to tht! person who had 
executed the promiflRory note. It irnrORl\~ a. very grl'At hardship ILnd it 
is right that th" Oowrnment. havl' !leon their way t.o int,rm\uc.o thil-l \'Illirlat.ing 
measlll·o. 

THI'; HONouItAIIT,F. MR. A. C. MeW ATTERS: I Rhould only like to fla.y a 
wora wit.h regard to whRt hall fallen from my Honourable friend, Saiyid R!~?a 
Ali. J t,hink he iR pel'fertly wellll.wII.r6 tha.t the reason why Government felt. 
unable to adopt the RuggeRtion to make amenrlmentlil at, such a late stage in 
the ReRRi()n last year was tha.t Hle revenue under that Bill was provincial revenue, 
and any delay would have had the effect of depriving the Provinces 0'£ the 
revenue from thi!l increase in stamp duty for practically six or Keven months. 
Therefore it, waR really in the int-ereAts of otlwrR that the Government. adopte{i 
th", course thoy took. 

THE HONOURAllJ.E THE PRRFlIDRNT: The question is: 
.. That the Bill to provide for the modification of ocltain provisions of the lndian 

Htamp Act. 181)9. in their application to ooltain promi880ry notes and other instru· 
ments he taken into consideration." 

The mot.ion was adopt.ed. 
Cll\u~es 1, 2 and :1 were added hI the Bill. 
The Title and Prellmble wm'c added 10 the Bill. 
THE HONOURABLE MR. A. C. MI'WA'I'TJ:4~H,S: Sir, I move that t.he Hill 

be pa.s.'!ed. 
The motion WaR udopted. 

INDIAN SOLDIERS' LITIGATION (AMENDMENT) BILL, 1924. 
THE HONOURABLE MR. J. CRERAR (Home Secretary): Sir, I intro-

du('.e a B~n to amend the Indian Soldiers' (Litigation) Act, 1918, for certain 
purposes, which Bill has ~n published in accorounce with the provisions of 
Rule 18 of the Indian Legislative Rules. 

In moving, Sir, that the Bill be taken into consideration, I do not 
think that I need detain the House at any length on the merits. It is a 
small meaRure. It is in fact little more than a drafting amendment in 
order to T(ll'tify a defect in section II of the Act which has been brought 
to light in (~onsequellce of the decision of the Lahore High Court which 
is referred to in the Statement of Objects and Rea..'1ons. There can be 
no question that. the class of persons who will benefit if this Bill is pasaed into 
law are at least as much entitled to the protection of the Act as ·those who 
do actually fall within its pre!lent provisionR, and theTe is no more doubt that 
that was the original intention of the Legislature. I do not propose therefore to 
detain the House any longer; I will merely move in so Illany words that the 
Bill be taken int.o consideration. 

THE HONOURABLE COLONEL NAWAB SIB UMAR HAYAT KHAN (West 
Punja.b: Muhammadan): Sir, I welcome this sma]) Bill as it has been called. 
but it is not small because it'deals with property to the amount of Iskhs of rupeel\, 
It was very kind of Government to Itaye paAAoo t.his Bill, but the error which 
haa been made has affected many people. I t ~!I Jluite proper now to put it right, 
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but if the Bill does not have retrospective effect lots of people will 8Ilffe~. As 
Government is 80 kind now as to help tht'lIe people, I think they Ilhould be just 
as kind to those who lost their callC8 ; and as this Bill is to be passed straight 
off to-day, I think it ought to he in -order to move an amendment. AI}, that 
I want ill the words" and will have retrospective effect" at the end. That is 
all that I want to put forward; and I hope all Honourable Memberk, who must 
know that there will otherwise be a distinction created, will support it, so thl1t 
some soldiers will be benefited and others will not. I hope tlley will help the 
soldiers who have done a great deal during the War and of them especially 
those who have lost their caBeR. 

THE HONOUlU.BLE THE PRESIDENT: The question is : 
. "That the Bill to amend the Indian Soldiers' (Litigation) Act, 1911l, for oertain 

purpoees. be taken into consideration." 

The motion was adopted. 
Clause 1 was added to the Bill. 
THE HONOURABLE COJ.ONEL NAWAB SIR UMAR HAYAT KHAN: Sir, 

T want to moye an amendment to clause 2 to the effect that after it shali 
be added t.he words" and will have retrospective effect." I have already 
explained why I put thiR forward, and I think YOI1 will be doing a great kind-
neRS to the soldiers if this amendment is adopted. I think the whole House 
realises what sacrifices our soldiers have made, and will help me and thereby 
help the soldiers. 

THE HONOURABLE THE PRESIDENT: If the Honourable Member has 
:tn amendment to propose he must draft it and hane! it in, otherwisl' I cannot 
take any notice of it. 

(The amendment was here !Ianded in.) 
I am afraid that in the form in which the Honourable Member has 

drafted his amendment it doell not fit properly into the context '? 
THE HONOURABLR COLONEL NAWAR SIR UMAR HAYAT KHAN: All 

that I want is to appeal through you to the .M\lmber in charge.· If my objed 
can be attained by anything else it will do equally well. 

THE HONOURAUI,E MR. J. CRERAR: Sir, I appreciate very much the 
corroboration which the few remarks 1 made about this Bill have 'been given 
by the speech of my Honourable and gallant friend. It ill therefore a matter 
of great regret to me that, while I sympathiRe very strongly with the motives 
which impel him to ma~e this R~p;gestion, I am ~ot in a position to accept it. 
We hav!:; taken the earbest poSSible stepR to rectify what I fear I must admit 
was a defect in the original drafting of the Act.. We have taken the earliest 
possible steps to remedy that defeet and to give to those whORe case was un-
doubtedly contemplated by the Legislature the relief whieh the Act affordll. 
But to give retrospective effect to this Act would have a disturbing effect. on 
any decisions which may have actually taken place and is a courlle which I 
certainly could not now re.commend to the House and which I <:ertainly would 
be most apprehensive of taking the responsibility of advocating in the i)r~sen('e 
of so many acute and distinguished lawyers. 

THE HONOURABLE TlfE PRESIDENT: • Do I understand the Honourable 
Sember to take objeotioD to the amendment' 
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THl': HONOURABLE MR .. J. CREHAn: I IlIW,t, take ol'J('('tion un the 
ground of lack or notiec. 

TIJI<: H(~OPRAIIU: Til": pnT~R[J)RNrr: ]n that ('ase I cannot arlmit 
the amend 1I1 ('nt. 

THE HONOUItABL~; SATYlD RAZA ALI (Unite.d I}1"Q\ iMeR F..ast: Mu-
hammadan): Sir, IIpeaking t,o daullc 2, 1 wou1d like to make one or t.wo 
uhRervat.ionR -wit.lul1lt. proposing nny formal amendments. Confining mYRclf 
to the wordM of the clallR(~ I would invit.e the attention uf the l-lonw St·cret.a!'), 
to thll fact that whell it WI~8 ruled by the Privy Council in }!)07 t.hat. the proper 
period of limitation applicable t,o hypothecat.iun :mits was 12 years and not 60 
years, all had been held by some of tJH~ High Courts, it waR thought necessary 
to bring in a va.lidating Act. A vulid,.t.ing Bill, as yon r.ell:ember, was passed 
in the year 1908, and a cert.ain period was given to litigants who hone~tly 
believed that the period of limihltioll waF! 60 years and not 12 yea.rs to inRti-
tute their suitR till a date in AUgUMt. 1910. J believe that the point of t.h(' 
Honourable Sir Umar Havat Khan. which ill worthv of conRiderll.tion at, t,he 
hands of Government, is l~R to what. will ha.rrr.n t,o 'a I-!uitor ",110 lit the time 
when he instituted hi!! !!nit waR not a Roldier and yet claiming the benefit of 
limitatiun hrought hi~ ~mit with the result that it waR diRmisRed by the Court.. 
Having regard to the law as embodied in the Bill. it. will be open no doubt to 
IL soldier or to one who has heen a soldiel' to institute a suit to enforce his right 
in future; but the ma.n who in the meant.ime has brought his suit, and has 10llt 
it will be, I take it, without a remedy, In fact, when legislation of thill. 
character is introduced it iR cURtomary for Government to prescribe a special 
period of limitation enabling all thor-e suitors who have lost their suits, or nil 
those appellants who have lost their appnalll, to apply for reRtoration of such 
suits 0)' appealll, all the ("aRe mo.," be. Henerally mwh pt·riod of limit,ation is not 
very lengthy. URuall,v the LegiRlatllJ'(' ~ives three or four month", ill order to 
enable such suitorM and appellant!! to seek their proper remedy. , It may he 
that my Honourahle friend, Mr. Crerar, is not in a po!!ition just ~t prellet1t. to 
bring about a change on t.he lin('!! l!Ug~ested b,v the Honourable Sir Umar 
Hayat Khan, Jmt I think, Sir, t.hat the queRtion is of sufficient importarwe to 
justify the Government giving-rareful consideration to it. I do not think it is 
necessary for me to make a formal mdtion. but if the Government think that 
they are' prepared either now or at some later Rtage to have Rome provisi(ln on 
the lines sugg(,Rted, the consideration of this Bill mi~ht st.a.nd over t.iIl to-
mbrrow or the da~' after, That. is one cnurse. The other oourfle that is open 
to the Government iR to pass thill Bill as it is ana bring in allother amend-
ing mea.!mre with a view to ,~ive effect to the valuable suggest.ion made b,v my 
Honourable friend Colonel 8ir Umal" Hayat Khan. I may sar cle.arly that 
there .is ample precedent for Government undertaking legil'llat.ion on similar 
occasIons. 

THE HONOURABLE MR. J. ('RERA R.: Sir, I shall be very glad to give 
careful consideration to the suggeRt.ionR which have been made hy my 
Honourable and' learned friend. 1t i!l possible that Government ma~' at, a 
later stage bring before tIlt' T~egislat.ur(' a measure for conRolidating and amt'nrl· 
ing the Act on widf'T lineR than this smaller meaRure and in preparing any I!ueh 
proposals, I luwe no doubt that, the RllggestionR malle by the Honollrabl(' 
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MCl1lberH who have spoken will receive very careful cOllsideratiod. Meantime, 
I.would ask the House to accept the limited ruea!lure which I have placed before 
it. 

THE HONOURABLE DR. DWARKA NATH MITTER (West BFgal: ·Non-
Muhammadan): Sir, there is some misapprehension apparently with regard 
to what has fallen from the Honourable Oolonel Sir Umar Hayat Khan. I 
think what the Legislature originally laid down is that, if a suit has6een 
instituted by a person who was not a soldier at the time of the particular 
transaction in respect of which the suit has been instituted, but W88 a soldier 
at the time of the institution of the suit, he was not to be entitled to the benefit 
of the provisions of this Act. But what this Bill now inte».ds is, that even 
if the person concerned was a soldier at the time of the institution of the suit, 
although he was not a soldier at the time of the transaction, he will be entitled 
to the benefit of the provisions of that Act. That does not render any pro-
vision with regard to retrospective legislation necessary. Of course, those 
lIuits· which have already been barred, by reason of the Act as it stood not 
being a.pplicable to a particular person, cannot be touched by any legi!llation of 
'this description. It is of course very unfortuna.te that the wording 88 it 
existed in the Statute was not sufficient to contemplate a case of this description . 

. But 1 do not know, Sir, of allY enactment which could interfere with a decision 
in suits which have already bt'-tln disposed of. I can understand this with 
regard to a particular Fluit now pending, and the words of the Act might 
be so amended as to apply to suitFl which are now pending before a particular 
Oourt, either in the Court of first instance or in the Court of Appeal, but with 
regard to those that have already been disposed of, I do not think the Legis-
lature can interfere. 

Via use :J was added to the Bill. 
The Title and Preamble were added to the Bil1. 
THE HONOURABLE MR. J. ORERAR: Sir, I move that the Bill be 

passed. 
The motion was adopted. 

STATEMENT OF BUSINESS }4'OR }4'RIDAY .. THE 30TH HAy 1924. 
TIlE HONOURAULE THE PRESIDENT: Has the Honourable the Leader 

of the HOllse any !ltatement to make about the courl!e of business 1 
THl'; HONOURABLE VR. MIAN SIR MUHAMMAD ~HAFI (Law Member) : 

Hir, the ncx"t meeting of this Oouncil will, with your permission, be held 011 
Friday, the :ioth May. The only itmn of bUtiineH8 wiII be a Resolution to be 
moved by the Honourable Mr. Ohadwick reconunending for a(~ceptance the 
Tariff Board'K reeomruendll.t.ioll t.hat, the import duty 011 Sulphur be 
rellIovod. If the Steel lndustry Wrotectioll) Bill is p8.1!8(ld ill another place 
before the 30th May, it will be laid on the tuble in this Ohamb!lr on thnt day, 
and motions that. it be takml into cOllHiderati~1l and pUSHed will be nuule at the 
llext following Irweting which 1 understand will be on Monda.y, the ~nd 
June. 

'rhe Vouncil then adjourned till Eleven of the Clock on Friday, the 30th 
May, 1924. 




